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Train Examiners

aaar /  Ranbir Singh; 
v \  Shri Ganpati Ram:

Will the Minister of Railways be 
pleased to state;

(a) whether it is a fact that the 
Train Examiners in the scale of 
Rs. 150—225 who qualified prior to 
10th February, 1958 in the Suitability 
Test have been treated Senior to 
those who qualified subsequently on 
the Northern Railway;

(b) if so, whether the same has 
been implemented in the Delhi Di
vision also; and

(c) whether it is also a fact that 
the representations of the personnel 
who were adversely affected have 
been considered and rejected by the 
General Manager, Northern Railway; 
and

(d) if so, the reasons therefor?
The Deputy Minister of Railways 

(Shri Shahnawaz Khan): (a) and
(b). Yes, Sir.

(c) Yes, by the Chief Personnel 
Officer, Northern Railway.

(d) The decision to treat the per
sons who qualified prior to Febru
ary 1958 as senior to those who qua
lified subsequently is applicable to 
all the Divisions of the Northern 
Railway and no exception could be 
made in respect of staff of Delhi 
Division.
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Diversion of Drain No. 8 into 
Najafgarh Jhil, Delhi

dim / Shri C K Nalr:• \  Shri Naval Prabhakar:
Will the Minister of Irrigation and 

Power be pleased to state;
(a) whether it is a fact that part 

of the drain No. 8 is being diverted 
into the Najafgarh Jhil which will 
create bigger logging problems for 
the State of Delhi;
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(b) whether the Punjab Govern
ment consulted the Delhi Adminis
tration or the Central Government in 
this connection; and

(c) what steps do Government 
propose to take to protect Delhi area 
from such a menace?

The Deputy Minister of Irrigation 
and Power (Shri Ilathi): (a) A cut
with a discharging capacity of 450 
cusecs as recommended by the Three- 
man Committee appointed by the 
Ministry of Irrigation and Power has 
been agreed to from the outiall of 
drain No. 8 to the Najafgarh jheel 
for relieving drainage congestion in 
Jahazgarh area, subject to the condi
tion that the following works should 
be completed before the operation of 
the cut:—

(i) Diversion channel from 
Gohana via Punjab territory 
to the river Yamuna;

(ii) Najafgarh Drainage Scheme, 
Phase II;

(iii) Control regulators on the 
proposed cut; and

(iv) Further enlargement of 
Najafgarh drain.

The additional waters from the Jahaz
garh area would be permitted to pass 
into the jheel only after the attain
ment of water level at R.L. 688.

(b) The drainage problem of areas 
adjoining Delhi and Punjab was 
considered at a meeting held in the 
Ministry of Irrigation and Power on 
29th October, 1960. The representa
tives of the Central Government, the 
Delhi Administration and the Punjab 
Government were present. In this 
meeting, a three-man Committee was 
appointed for examining the drain
age problems. This Committee’s re
port was accepted by all concerned, 
and as far as the cut from Jahazgarh 
area to the Najafgarh jheel was con
cerned, the conditions indicated in 
reply to (a) above were stipulated.

(c) In view of (a) and (b) above, 
this does not arise.

Drinking water supply in Dellii

44H /S h r i  C. K. Nair:
\  Shri Naval Prabhakar:

Will the Minister of Health be 
pleased to state:

(a) the name of the Ministry which 
is responsible for the full supply of 
drinking water for the city of Delhi;

(b) the schemes which are under 
way for ensuring the full supply of 
drinking water for the city within 
the Third Five Year Plan, and

(c) the total cost involved in these 
schemes.

The Minister of Health (Shri Kar
markar) : (a) The Municipal Cor
poration of Delhi is responsible for 
the supply of drinking water to 
Delhi. The Ministry responsible for 
answering question in Parliament re
garding water supply to Delhi is the 
Ministry of Health.

For giving directions to the Muni
cipal Corporation of Delhi under Sec
tion 487 of the Delhi Municipal Cor
poration Act, 1957 (No. 60 of 1957), 
the Ministry of Home Affairs are the 
administrative Ministry.

(b) During the Third Five Year 
Plan it is proposed to increase the 
capacity of Water Works from 90 to 
130 million gallons per day and all 
works to achieve this, such as raw 
water pumps, mains, treatment plants 
reservoirs, Venturi Meters, Distribu
tion Mains etc. have been included in 
the Third Five Year Plan.

(c) The estimated cost of schemes 
approved to be included in the Third 
Five Year Plan is Rs. 500 32 lakhs.

Diversion of Drain No. S Into Jamana

f  Shri C. K. Nalr:
4UZ*\Shri Naval Fratfcakar:
Will the Minister of Irrigation Mad 

Power be pleased to state:
(a) whether the Government have 

received any complaints from some



villagers in Delhi regarding the di
version of drain No. 8 of Rohtak into 
Jamuna through drain No. 6;

(b) steps taken by Government to 
rectify their grievances; and

(c) the alignment that Is agreed 
upon between the Central and the 
Punjab Governments?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
reply is in the affirmative.

(b) The matter is receiving atten
tion of technical experts of Punjab 
and Central Government.

(c) No alignment has yet been 
agreed to.

Pay scales of Surgeons in Delhi

4413. Shri S. M. Banerjee: Will the 
Minister of Health be pleased to 
state:

(a) whether new pay scales re
commended by Pay Commission for 
the doctors both Assistant Surgeon, 
Grades I and II working under Delhi 
Administration have not yet been 
implemented;

(b) if so, the reasons for the ab
normal delay;

(c) whether some of the doctors 
have been fixed in the scale of Rs. 
375—800;

(d) whether this pay scale was re
commended by the Pay Commission;

(e) whether non-practising allow
ance is paid to all doctors; and

(f) if not, whether they are allow
ed private practice?

The Minister of Health (Shri Kar
markar): (a) and (b). The Pay Com
mission's recommendations for re
vision of the pay scale of the posts 
of Assistant Surgeons, Grade II have 
been implemented.

The posts of Assistant Surgeon, 
Grade I are included in Grade V of 
the Central Health Service. Revised 
scales of* pay for all the Grades of
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the Central Health Service, includ
ing Grade V have been notified. 
Pending the formation of the Central 
Health Service Cadre, however, steps 
have been taken to  prescribe revised 
scales of pay for individual posts in
cluding the posts of Assistant Sur
geon, Grade I.

(c) and (d). No.

(e) Non-practising allowance is 
paid to all the doctors under the 
Delhi Administration except the 
following:—

1 . Principal, Maulana Azad Medi
cal College.

2. Additional Medical Superinten
dent, Irwin Hospital.

3. Medical Officers who have been 
declared as Authorised Medical 
Attendants for the treatment of Gov
ernment servants and their families.

4. E.N.T Specialist.
(f) The following are allowed 

private practice:—
1. Additional Medical Superinten

dent who is holding the additional 
charge of the post of Staff Surgeon, 
Delhi.

2. E.N.T. Specialist.

3. Medical Officers who have been 
declared as Authorised Medical 
Attendants are allowed private prac
tice among the families of entitled 
Government servants only.

Electrification between Sambalpur and 
Rourkela Stations

4414. Shri P. G. Deb: Will the 
Minister of Railways be pleased to 
state:

(a) whether any progress has been 
made regarding the electrification of 
Railway Stations between Sambalpur 
and Rourkela;

(b) if so, the total amounts sanc
tioned for the same; and

(c) when the work is likely to be 
completed?
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The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (c). 
Between Sambalpur and Rourkela, 5 
stations namely Rourkela, Rajgangpur, 
Jharsuguda, Sambalpur Road and 
Sambalpur have been electrified at an 
approximate cost of Rs. 67,921. Elec
trification of Panposh station at an 
anticipated cost of Rs. 5,000 have 
been included in 1961-62 Works Pro
gramme.

Water Scarcity for Irrigation in Orissa
4415. Shri P. G. Deb: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware 
of the fact that there is a great scar
city of water for irrigation purposes 
during summer months in Aunli area 
of Sambalpur district in Orissa; and

(b) if so, the steps taken to ease the 
situation?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The information is being collected and 
will be laid on the Table of the House.

Community Blocks In Sambalpur 
District

4416. Shri P. G. Deb: Will the Min
ister of Community Development and 
Cooperation be pleased to state:

(a) the number of community 
blocks which have been opened in 1980 
in the Sambalpur District;

(b) the names of the blocks and the 
amount spent on each block; and

(c) why no blocks have been open
ed in Deogarh sub-division so far?

The Deputy Minister of Community 
Development and Cooperation (Shri
B. S. Murthy): (a) 4 Pre-extension
blocks were opened in Sambalpur 
District in 1960. Besides this 2 Pre
extension blocks of Maneswar and 
Anbabhona which were opened in the 
District in 1959 were also converted to 
Stage-I in 1960.

(b) The names of the 4 Pre-ex ten
sion blocks opened in 1960, and the 
expenditure incurred in each of those 
blocks are as follows:

Rs.
(1) Rairakhol 5,500-00 (up to Feb., 1961)
(2) Bijcpur 6,947.00 (up to March, 1961)
(3) Deogarh 558 00 (up to Feb., 1961)
(4) Jujumara 991 00 (up to Feb*. 1961)

(c) In Deogarh sub-division, Deo
garh block was opened in October, 
1960 and Barkote block in April, 1961.

Bhubaneshwar-Rourkela Bus Service

4417 Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether Government are aware 
of the fact that people are put to 
great difficulty during summer by 
travelling in Government Buses from 
Bhubaneshwar to Rourkela;

(b) if so, action being taken in the 
matter; and

(c) whether Government propose to 
introduce air-condition bu* service 
during summer on this route?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). The 
information required is being collected 
from the Government of Orissa and 
will be laid on the Table of the House 
as soon as it becomes available.

Bridge over River Brahmini, Orissa
4418. Shri P. G. Deb: Will the

Minister of Transport and Communi
cation! be pleased to state:

(a) whether the Orissa Government 
had requested the Centre for cons
truction of a bridge over the river 
Brahmini near Talchar and Deogarh 
border; and

(b) if so, the action taken in the 
matter?

The Minister of State In the Minis, 
try of Transport and CemmnnAcatlons 
(M il Raj Bahadur): (s) snd (b)
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The Orissa Government first proposed 
the construction of this bridge in 
December 1957 for being financed 
from the Central Fund allocations to 
the State. On reconsideration, the 
State Government modified their pro
posals and in their modified proposals 
this bridge work was not accorded a 
sufficiently high priority. Consequent
ly, this bridge work could not be ac
commodated within the free balance 
in the States allocation account.

National Highway No. 6 in Orissa

4419. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether the National Highway 
No. 6 passing through Barkote and 
Sambalpur in Orissa has been com
pleted;

(b) how much land was acquired 
for the purpose;

(c) whether it is a fact that Orissa 
wrovernment till now have been charg
ing and collecting land revenue from 
the people whose lands had been ac
quired for the National Highway;

(d) if so, the reason therefor;

(e) the amount of compensation 
paid so far to the people whose land 
was acquired; and

(f) whether the land revenue col
lected has been refunded?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadnr): (a) The entire 
section of National Highway between 
Sambalpur and Barkote is through and 
traffic passes on this route unhamper
ed. Some improvement works are, 
however, being carried out On this 
route.

(b) to (f). The required informa
tion is being collected from the State 
Government and will be laid on the 
Table of the Sabha in due course.

Fruits in Kuchanda Sub-division of 
Orissa

4420. Shri P. G. Deb: WiU the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware 
of the fact that Kuchanda Sub
division in Orissa is famous for 
oranges mangoes and other fruits;

(b) if so, whether the horticulture 
department has any proposals to ex
ploit fruit industry in this area; and

(c) if so, the details thereof?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) Yes.

(b) Yes.

(c) Intensive fruit production drive 
ftas been started since 1960-61 and 
steps have been taken to concentrate 
the cultivation of mango, orange and 
other tropical fruits in this area.
Godowns for Rice Storage in Orissa
4421. Shri P. G. Deb: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern
ment has constructed any warehouses 
and godowns for rice storage in Orissa 
State:

(b) if so, the amount spent so far 
and the location of places; and

(c) whether any godowns have been 
constructed at Bhojpur and Barkote 
of Sambalpur District and kiakata and 
Bagdia of Dhankanal District in 
Orissa?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). Construction of a godown of 
10,000-ton capacity at Khurda Road is 
in progress and the expenditure so 
far incurred on construction is 
Rs. 3,17,536 against the total estimated 
expenditure of Rs. 17,12,373.

Construction of additional godowns 
of 5,000-ton capacity each at Balasore, 
Bhubaneshwar and Rourkela has been 
approved.

(c) No.
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Trank Telephone Line between 
Sambalpur and Deogarh

4422. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether Government are going 
to have a direct trunk telephone line 
betaween Sambalpur and Deogarh in 
Orissa;

(b) if not, the reasons therefor; and
(c) whether it is economical to 

have a shorter route instead of the 
lines passing through Kuchinda in a 
roundabout way?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) No.

(b) A direct circuit is not justified.
(c) No.

Deogarh Hospital in Orissa

4423. Shri P. G. Deb: Will the
Minister of Health be pleased to 
state:

(a) whether Government are aware 
of the fact that the Deogarh Hospital 
in Orissa is not properly staffed ac
cording to Government Regulations;

(b) if so, the reasons for same; and
(c) the present strength of the 

Hospital staff in different sections as 
compared with 1047?

The Minister of Health (Shri 
Karmarkar): (a) to (c). Information 
is being collected and will be laid 
on the Table of the Sabha in due 
course.

Procedure for Supply of Timber In 
Orissa

4424. Shri P. G. Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware 
that the procedure regarding the 
supply of timber or bamboo for the 
construction of houses in Orissa is

very defective and creates difficulties 
for the people to get their demand: 
and

(b) if so, whether this procedure 
will be simplified to enable the people 
to get timber easily?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) and (b). In
formation is being collected and will 
be placed upon the Table of the House 
when received.

Supply of Electricity to Sambalpur 
from Hirakud Project

4425. Shri P. G. Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware 
that Sambalpur area is being supplied 
electricity from Hirakud Dam now; 
and

(b) if so, why high rates are charg
ed from the public even now when 
the power is being taken from 
Hirakud Dam?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes.

(b) General hydro-power tariff is 
in force in Sambalpur area since the 
taking over of the Sambalpur Electric 
Supply Undertaking by the State 
Government on 1 st November, 1060. 
No higher rates are being charged.

Post Offices In Orissa
4426. Shri P. G. Deb: Will the

Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that Deogarh 
Post-cum-Telegraph Office in Orissa 
is not properly staffed;

(b) whether there are other Post 
Offices in Orissa which are also not 
properly staffed; and

(c) if so, the action being taken in 
the matter?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) No.



(ib) In a few post offices there is a 
shortage of one or two official*.

(c) Approved candidates are being 
allotted for filling up the vacancies.

Gliding Club at Bhuvaneshwar

4427. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether there is any proposal 
to start a gliding club at Bhuvanesh
war; and

(b) if so, when?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) No, Sir, no 
such proposal is under consideration 
at present.

(b) Does no  ̂ arise.
Muchkund Hydro-Electric Project
4428. Shrl P. G. Deb: Will the

Minister of Irrigation and Power be
pleased to state:

(a) the progress made regarding the 
construction of Muchkund Hydro
Electric Project so far;

(b) the total amount spent so far; 
and

(c) when it is likely to be complet
ed?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
Machkund Hydro-Electric Project has 
been completed with the commission
ing of three units of 17,000 KW each, 
and three units of 21,250 KW each. 
Out of the total generating capacity 
at 114.750 KW, 30% is the 
share of Orissa State. The Orissa 
State took up the construction of 132 
KV transmission line from Machkund 
(Duduma) to Rayagada (Stage-I), and 
from Rayagada to Berhampur (Stage- 
II) together with 33 KV and 11 KV 
branch lines. The Duduma-Raya- 
gada section of the 132 KV Line and 
most of the 33 KV lines have been 
completed, while work on the Raya- 
gada-Berhampur section is in progress.
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Ob) Total estimated expenditure 
upto the end of the Second Plan was
as under:

Andhra Pradesh’s share—Rs. 26.99 
crores.

Orissa’s share—Rs. 7.29 crores.

(c) The works in Andhra Pradesh 
have already been completed. Those 
in Orissa are likely to be completed 
in 1962.

Bamra-Garposh Motor Road in 
Sambalpur, Orissa

4429. Shri P. G. Deb: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that The 
motor roads between Bamra and 
Garposh of Sambalpur district in 
Orissa are riot being properly main
tained;

(b) the total amount spent thereon 
in 1959 and 1960; and

(c) whether the work is being 
carried out through the department or 
by contractors?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). Tiv 
information is being collected and 
will be laid on the Table of the Sabha 
in due course.
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Movement of Wagons Loaded with 
Foodgrains

/  Shri R. S. Klledar:
4431# \  Shri Chandak:
Will the Minister of Railways be 

pleased to state:

(a) whether it is a fact that about 
a dozen broad-gauge wagons loaded 
with foodgrains have been standing 
on the goods-loading platform at 
Kareli Railway Station of the Central 
Railway for about 10 days; and

(b) if so, the efforts being made to 
effect their movement in order to 
make room for other wagons to be 
brought there for loading?

Hie Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No, Sir.

(b) Does not arise.
New Less Noisy Telephone

4432. Shri D. C. Sharma: Will the 
Minister of Transport and Common!- 
cations be pleased to state:

(a) whether it is a fact that a new 
less noisy telephone has been design
ed by the I.T.I., Bangalore;

(b) if so, the brief details about 
the telephone; and

(c) its manufacturing programme?
The Minister of Transport and Com

munications (Shri P. Subbarayan): (a)
Yes, Sir.

(b) The new telephone has been 
developed with an improved telephone 
receiver, improved circuit and bell. 
The improved receiver has a very 
good total quality and a higher 
volume efficiency. A control has 
been provided to reduce the volume 
on short lines as recepflon could be 
too load. Due to high efficiency the 
under-ground cable conductor sizes 
could be reduced, thereby saving coot 
of cables. The volume of the bell 
could also be controlled by a volume 
control knob provided in the tele
phone.

(c) 10,000 telephone instruments of 
the new type are proposed to be 
manufactured during the current year. 
This quantity will be progressively 
increased during the coming years.
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Loss of Files In Railway Board’s 
Office

4434. Shri B. K. Gaik wad: Will
the Minister of Railways be pleased 
to state:

(a) whether it is a fact that 4 files 
pertaining to the Scheduled Caste 
Branch of Railway Board, containing 
references of the Members of the 
Parliament and All India Scheduled 
Castes, Scheduled Tribes, Railway 
Employees Association are missing; 
and

(b) if so, the action taken in the 
matter?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes.

(b) The issues raised on the files 
had already been considered and 
appropriate action taken.

Batala and Morinda Co-operative 
Sugar Mills

4435. Shri Ajit Singh Sarhadi: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether Batala and Morinda 
Co-operative Sugar Mills have been 
supplied the plant for manufacturing 
of sugar; and

(b) if not, when would the plant 
be supplied?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) and (b). Plant and machinery to 
Batala and Morinda Co-operative 
Sugar Mills are being supplied by 
Messrs. Indian Sugar and General 
Engineering Corporation Ltd., 
Yamunanagar, District Amabala. The 
supply of machinery to Morinda fac
tory is expected to be completed by 
July, 1961 and to Batala by March, 
1962.

Power Supply for Delhi
44S6. Shri Ajit Singh Sarhadi: Will 

the Minister of Irrigation and Power
be pleased to state:

(a) whether with the construction 
of four power plants for Delhi, the

supply of energy from Punjab and 
Bhakra Dam would be released; and

(b) if so, the tentative schedule of
release?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Law Inspectors and Assistants in 
N. and E. Railways

4437. Shri Pramathanath Banerjee:
Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that there 
are only two categories of subordi
nate legal staff working under the 
Law Officers in the Eastern and the 
Northern Railways viz., Law Assis
tant, which is the higher category, 
and Law Inspector, which is the lower 
category; and

(b) whether it is also a fact that 
formerly the posts of law Inspectors 
were filled up exclusively by Advo
cates/Pleaders/Solicitors possessing 
Bachelor’s degree in Law and with at 
least 5 years' practice in Law Courts?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
Yes, Sir.

Law Inspectors on Railways

4438. Shri Pramathanath Banerjee:
Will the Minister of Railways be 
pleased to state:

(a) whether recently the Railway 
Board have changed the conditions 
and qualifications for recruitment of 
Law Inspectors;

(b) if so, what are the qualifica
tions prescribed now;

(c) what were the qualifications 
prescribed before; and

(d) what are the reasons for this 
change?
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) A degree in Law, with 3 years* 
standing as a Pleader at Bar.

(c) A degree in Law, with 5 years' 
standing as an Advocate.

(d) Difficulty was experienced in 
attracting candidates possessing the 
qualifications in force earlier.

Films on Co-operative Movement

4439. Shri Tangamani: Will the
Minister of Community Development 
and Co-operation be pleased to state:

(a) whether there is a proposal for 
propogating co-operative movement 
through films;

(b) whether it is a fact that such a 
film was taken in Conjeevaram in 
Madras State in 1960 concerning 
handloom;

(c) whether it has been released; 
and

(d) if not, the reasons for the non
release?

The Deputy Minister of Community 
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, Sir.

(b) to (d). Attention in this con
nection is invited to the reply given 
by the Minister of Information and 
Broadcasting on Unstarred Question 
No. 4041 answered on 27th April, 
1961.

Acquisition of Land by Railways
4440. Shri Braj Raj Singh: Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fact that at 
Etamadpur station on Tundla-Agra 
section some lands have been acquir
ed to open a thoroughfare crossing 
the line; and

(b) if so, the reasons why the 
former acquired land is not being 
utilised for that purpose and other

land consisting of certain buildings 
and a temple is being acquired for 
the said purpose?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). There exists a level crossing 
right in the middle of Etamadpur 
Railway Yard. This interferes with 
the yard work and at the same time 
causes detention to road traffic. It 
has, therefore, been decided to shift 
the level crossing to a more suitable 
site for which purpose the requisite 
area of land is being acquired. No 
land was acquired for this purpose 
previously. No temple or other 
structures existed on the land being 
acquired. During the land-acquisltion 
proceedings, however, the owner of 
the land erected a small structure
and also installed an idol with the
ulterior motive of obstructing the 
proceedings. These have been got 
removed by the Civil Authorities.
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Wastage of Filtered water in Delhi
4442. Shri Ram Krishan Gupta: Will 

the Minister of Health be pleased to
state:

(a) whether it is a fact that over 
35 million gallons of filtered water out 
of a total supply of 90 million gallons 
in Delhi is wasted every day through 
leakage or misuse; and

(b) if so, the steps taken or pro
posed to be taken to check this 
wastage?

The Minister of Health (Shri
Karmarkar): (a) No. It is estimated
that about 15 per cent of the water 
supplied goes to waste through leak
age, misuse etc.

(b) To check the wastage, following 
steps are being taken by the Delhi 
Municipal Corporation:—

(i) Very few new public hydrants 
are being given now and 
attempts are being made to 
close old public hydrants 
wherever it is practicable.

(ii) Free washering service has 
been started and leaky taps

492(Ai) LSD—5.

are being repaired free of 
cost.

(iii) Several thousand water 
meters have been ordered and 
all connections are proposed 
to be metered as early as 
possible. This will discourage 
people from misusing and 
wasting water.

Employees of State Transport 
Department, Orissa

4443. Shri Kumbhar: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that the 
services of most of the employees in 
Orissa State Transport Department 
have not been made permanent 
according to the Service Rules for 
the Government employees of that 
State;

(b) if so, the reasons therefor;
(c) the number of such employees

grade-wise;
(d) the number of Scheduled Castes 

and Scheduled Tribes among them;
and

(e) the nature of steps being taken 
by Government for making their 
services permanent like the services 
of the other employees of the same 
and other departments of the same 
State according to its Service Rules 
for the employees?

The Minister of Stole In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (e). The 
information required is being collect
ed from the Government of Orissa 
and will be laid on the Table of the 
House as soon as it becomes available.

Delhi Zoological Park
f  Shri Afadl:

***** \ 8hr1 Sogaiuttii:
Will the Minister of Food sad Agri

culture be pleased to state:
(a) the estimated cost o f the total 

lay-out of the Delhi Zoological Park;
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(b) who prepared the plan;
(c) the remuneration paid to the 

Architect who prepared the layout 
plan;

(d) the estimated cost in equipping 
the Zoological Park as per plan; and

(e) the total estimated recurring 
expenditure for the maintenance of 
the Park?

The Minister of Agriculture (Dr. 
P. 8 . Deshmukh): (a) About Rs. 160
lakhs for completion of the project in 
all respects according to the present 
plans and designs.

(to) Mr. Carl Hagenbeck, a German 
Consultant employed for the purpose.

(c) An amount of 1,00,400 DM 
(Rs. 1,13,841.81 nP).

(d) Included in (a) above.
(e) The estimated recurring ex

penditure will differ from year to 
year. The expenditure for three years
1959-60 to 1961-62 is as under:—

1959-60 . 4,06,412 (Actual).
1960-61 . 4,60,000 (Revised Estimates).
1961-62 . 4,60,000 (Budget Estimates).

The recurring expenditure during 
the Third Five Year Plan is estimated 
at Rs. 28 05 lakhs.

Employees in C.T.O., New Delhi

4445. Shri Kumbhar: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that several 
telegraphists of the Central Telegraph 
Office, New Delhi who have put in 
more than 5 years service, have not 
been declared even quasi-permanent 
so far;

(b) whether it is also a fact that 
being not quasi-permanent they are 
debarred from taking up depart
mental examinations for promotion; 
and

(c) if so, the reasons for not declar
ing them quasi-permanent so far?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) Only 14 telegraphists who have 
put in more than 5 years service 
have not been declared quasi
permanent so far.

(b) No.
(c) Before declaring an official 

quasi-permanent, certain formalities 
are required to be completed. Neces
sary action in this respect is being 
taken.

Research in Polio

4446. Shrimati ManjuLa Devi: Will 
the Minister of Health be pleased to 
state:

(a) whether any research in Polio 
is being conducted by the Govern
ment of India;

(b) whether the attention of Gov
ernment has been drawn to the fact 
that a startling discovery was made 
by a renowned Homoeopathy Doctor 
in Assam for curing Polio cases; and

(c) whether certificates from the 
Polio patients for the successful treat
ment of Polio cases were sent to 
Government?

The Minister of Health (Shri 
Karmarkar): (a) Yes.

(b) The Government of India have 
no information.

(c) No.

Power Generation
4447. Shri Harish Chandra Maihur:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) how the power generated during 
the First and Second Five Year Plan 
periods has been distributed between

(i) rural areas and urban areas;
(ii)(a) Large scsle industry;
(b) Domestic purposes;
(c) Small Scale Industry;
(d) Agriculture;
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(b) the rate at which it is made 
available to different sectors; and

(c) how the power to be generated 
during Third Five Year Plan is to be 
distributed State-wise according to 
the load surveys made?

The Deputy Minister of Irrigation 
and Power (Shri Ilathi): (a) (i)
Information regarding the exact 
distribution of power between rural 
and urban areas is not available.

(ii) (a) to (d). Statement laid on 
the Table.. [See Appendix VI, an
nexure No. 60] gives the figures of 
consumption of energy by these 
classes of consumers, to the extent 
available.

(b) and (c). The required informa
tion is given in the two statements 
laid on the Table of the House. 
[See Appendix VI, annexeres Nos. 61 
and 62 respectively].

Under-Bridge at Warangal

4448. Shri Madhusudan Rao: Will
the Minister of Railways be pleased 
to refer to the reply given to Unstar
red Question No. 2063 on the 5th 
September, 1960 and state:

(a) the further progress since made 
in regard to the construction of under
bridge at Warangal;

(b) whether the work on this pro
ject has been started; and

(c) if not, the time by which the 
work will commence?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) The
Government of Andhra Pradesh have 
not pursued this proposal. They have 
not also included this work in their 
schemes for over/under-bridges during 
the Third Plan period.

(b) No, Sir.

(c) Does not arise.

Northern Railway Employees
Co-operative Credit Society, Delhi

4449. Shri Balmikl: Will the Minis
ter of Railways be pleased to state:

(a) the reasons for the delay in 
deciding the claim against the pre
sent Northern Railway employees 
Co-operative Credit Society, Delhi;

(b) why this case is being post
poned uptill now; and

(c) the value of the claims?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). The hon. Member is probably 
referring to the N.W. Railway Co
operative Credit Society, Delhi, which 
is a counterpart of the Society at 
Lahore. So far as the Ministry of 
Railways is concerned, there has been 
no avoidable delay in the matter 
relating to the settlement of the claims 
against the above Society. This ques
tion was under the consideration of 
the Ministry of Rehabilitation till 
February 1959, when, as a result of 
the discussions with that Ministry, it 
was suggested that further action in 
the matter could be pursued by the 
Ministry of Railways in consultation 
with the Ministry of Law, as the 
efforts made by that Ministry to get 
the claims verified did not fructify. 
In accordance with the advice given 
by the Ministry of Law, action was 
taken to liquidate the above Society 
and a Liquidator has been appointed 
by the Registrar of Co-operative 
Societies. Delhi in December 1960. 
Under the provisions of the Co
operative Societies Act, the Liquida
tor is empowered to call tor the 
claims and settle them pro-rata with 
reference to the resources available. 
Necessary instructions to hasten the 
process of settlement have been Issued 
to the Liquidator in this regard.

(c) The value of the claims Is esti
mated to about Rs. 13
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Mosquito Menace in Govt. Colonies

4451. Shri Ram Garib: Will the
Minister of Health be pleased to state:

(a) whether Government propose 
to take steps to remove the mosquito 
menace in the New Delhi Government 
Servants’ residential colonies under 
the control of Delhi Municipal Corpo
ration/New Delhi Municipal Com
mittee; and

(b) if so, what are those steps?

The Minister of Health (Shri 
Karmarkar): (a) and (b). Anti-larval 
measures are being taken to minimise 
the mosquito menace in Delhi/New 
Delhi. TTiese measures are further 
intensified during the spring and 
monsoon seasons.

Night Airmail Service
4452. Shri Tangamani: Will the

Minister of Transport and Communi
cations be pleased to state:

(a) whether there is a proposal to 
alter the route of the Night Air Mail 
Service;

(b) if so, from which date; and
(c) what air port will constitute 

the junction in the place of Nagpur?
The Deputy Minister of Civil Avia

tion (Shri Mohiuddin): (a) Not at
present.

(b) and (c). Do not arise.

Medical Education and Training in 
Madras State

4453. Shri Tangamani: Will the
Minister of Health be pleased to
state:

(a) whether any lumpsum is being 
given to Madras State for Centrally 
sponsored schemes under the head 
“Medical education and training” ;

(b) if so, how much is being grant
ed during the current year;

(c) whether such grant was made 
to the Madras State for the Second 
Five Year Plan; and

(d) if so, the amount sanctioned 
and the amount granted and the 
amount spent?

The Minister of Health (Shri 
Karmarkar): (a) to (d). According
to the revised procedure for the 
release of Central assistance in res
pect of Centrally aided and Centrally 
sponsored schemes, funds are being 
released to the State Government on 
monthly basis as ways and means 
advances, and final payment sanctions 
are issued towards the end of the 
financial year. The present year’s 
allocation for the State of Madras for 
the scheme is yet to be decided. TTie 
following grants-in-aid were released 
to the State Government in respect 
of “Medical Education and Training”
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during the last three years of the 
Second Five Year Plan period:—

1958-59 .. Rs. 10,03,500
1959-60 .. Rs. 25,84,000
1960-61 .. Rs. 37,46,000

The entire amount paid is deemed to 
have been spent by the State Govern
ment.

Seminar on Storage of Food grains
4454. Shri P. C. Borooah: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) what matters were discussed at 
the recent national Seminar on the 
Storage of foodgrains held in New 
Delhi at Vigyan Bhawan;

(b) what observations/suggestions 
were made in the Seminar; and

(c) what is the Government’s atti
tude towards the same?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) 1 . Storage structures and grain 
handling equipment.

2. Biological factors which affect 
the storability of grain.

3. Insect infestation in stored grain 
and insect control.

4. Estimation of storage losses.
(b) The following were the main 

observations/recommendations made 
by the Seminar:—

( 1 ) That there should be an 
increasing awareness of stor
age structures which would 
facilitate prolonged storage 
and adoption of proper pre
servation measures;

(2) That grade specifications 
should be finalized expedi
tiously to enable storage of 
appropriate qualities in bulk 
or in bags;

(3) That an all-India survey 
should be carried out to bring 
out the relative importance 
of various storage pests;

(4) That the possibilities of 
fumigating grain in transit 
should be explored;

(5) That the direct mixing of 
synthetic insecticides with 
foodgrains meant for human 
and animal consumption 
should be avoided; and

(6) That the formulation and 
manufacture of suitable fumi
gants should be encouraged.

(c) The observations/recommenda
tions are under examination.

Outlook Division
4455. Shri P. C. Borooah: Will the 

Minister of Food and Agriculture be
pleasi'd to slate:

(a) whether an “Outlook DivisionH 
is proposed tx> be established in the 
Ministry of Food and Agriculture;
and

(b) if so what will be its constitu
tion and functions?

The Deputy Minister of Agriculture
(Shri M. V. Krishna ppm): (a) For the
present, work in connection with out
look studies will be undertaken in one 
of the existing Dicision^ of the Direc
torate of Economics and Statistics, 
Ministry of Food and Agriculture.

(b) Does not arise.

Vanaspatl Industry
4456. Shri P. C. Borooah: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether the Government have 
of late had a proposal to change the 
raw material base for the vanaspati
industry;

(b) if 90, what are the proposed 
alternative raw material bases; and

(c) what is the Government's deci
sion in this regard?

The Deputy Minister of Food and 
Agriculture (Shri A. M Thomas):
(a) No, Sir.

(b) and (c). Do not arise.



Written Answers MAY 3, 1961 Written Answers 15208

Delhi-J&ipur Trunk call system

4457. Shri P. C, Borooah: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether a new trunk call sys
tem between Delhi and Jaipur has 
been established to cut time lag under 
which a subscriber in Delhi can 
directly dial to a Jaipur subscriber 
and vice-versa;

(b) if so, since when; and
(c) whether any other cities/towns 

in India are also proposed to be simi
larly connected and if so, what is the 
scheme for the year 1961-62?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) No.

(b) and (c). Do not arise.

Dysentery in Madras State

4458. Shri Narasimhan: Will the
Minister of Health be pleased to state:

(a) whether it has come to Govern
ments knowledge that a new type of 
dysentery is taking heavy toll in 
North Arcot District of Madras Sta.i

(b) whether Medical Research Ins
titution maintained by the Centre did 
or are doing any investigation con
cerning the diagnosis, treatment etc. 
of the disease; and

(c) if so, the result thereof?

The Minister of Health (Shri Kar
markar): (a) No report in regard to 
the outbreak of such a disease in 
North Arcot has been received by the 
Government of India.

(b) and (c). Do not arise.

Road-Tax Coupons in Delhi

4459. Shri C. K Nair: Will the Min
ister of Transport and Communica
tions be pleased to state:

(a) whether Government are aware 
that in order to get road-tax coupons 
for automobiles people in Delhi have

to stand in queue for hours together 
and that also for two to three days;

(b) whether Government are also 
aware that the number of registered 
automobiles in Delhi has considerably 
increased during the last three years; 
and

(c) if so, what arrangements have 
been made for easy payment of road 
tax and immediate issue of the road- 
tax coupons.

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Under the 
new system, normally the payment 
of tax takes only a few minutes. After 
the tax has been paid, the token is 
issued within a short time on the 
same day. During the last 10 days or 
so of the first month of every quarter 
it takes a longer time when a large 
number of persons present applica
tions.

(b) Yes.

(c) Wide publicity is given through 
the newspapers before the commence
ment of every quarter, that the motor 
tax should be paid as early as possible 
to avoid inconvenience to the owners. 
The work relating to collection of tax 
and issue of tokens is started about 10 
days before the commencement of the 
quarter. The payment of tax can be 
made by the end of the first month of 
the quarter, which means that owners 
have 40 days within which payment 
can be conveniently made. Payment 
is also accepted on an annual basis. 
The Transport Department employs
6 additional cashiers, besides 8 regu
lar cashiers, during the peak period, 
to cope with the work.

Delhi Milk Scheme
4460. Shri Nardeo Snatak: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that there 
is heavy rush of card holders regis
tered at the Milk Booth in 'A' Block 
of Pandara *E* Type Flats as 00m-
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pared to other milk booths in the
vicinity;

(b) whether it is also a fact that 
recently an officer of the Delhi Milk 
Scheme visited the colony to select a 
suitable site in ‘B* Block for opening 
another milk booth; and

(c) if so when Government propose 
to open an additional milk booth to 
alleviate the hardships of the resi
dents?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) to (c). 
A statement is laid on the Table of 
the House. [See Appendix VI, an- 
nexure No. 63.]

Direct Trunk Call System

4461. Shri D. C. Sharma: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) the names of place* between 
which direct trunk call system exists 
at present; and

(b) the places between which this 
service is proposed to be introduced 
during the current year?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):

(a) Trunk calls between Lucknow 
and Kanpur can bo directly obtained 
by subscribers at present.

(b) It is proposed to introduce a 
Service between Delhi and Agra in 
the current year.

Small-pox vaccination in Delhi
4462. Shri D. C. Sharma: Will the

Minister of Health be pleased to
state:

(a) the number of persons vacci
nated since the pilot project campaign 
for small-pox vaccination started in 
Delhi;

(b) the number of cases of small
pox among vaccinated and unvacci
nated and the deaths in each case;

(c) whether there have been any 
harmful after-effects in any case; and

(d) if so, what are they?
The Minister of Health (Shri Kar-

markar): (a) to (d). The requisite in
formation has been called for from 
the Municipal Corporation of Delhi 
and will be laid on the Table of the 
Sabha in due course.

Vaccination in India
4463. Shri D. C. Sharma: Will the 

Minister of Health be pleased to
state:

(a) whether any petition against 
the compulsory vaccination in India 
was received from the British Medi
cal Practitioners during 1951-52;

(b) the action taken in the light of 
the facts mentioned therein; and

(c> the contents of reply sent to 
the petitioners, if any?

The Minister of Health (Shri Kar
markar) : (a) to (c). No such peti
tion appears to have been received.

Harmful effects of Vaccination
4464. Shri D. C. Sharma: Will the 

Minister of Health be pleased to
state:

(a) whether any representation re
garding the danger^ of vaccination 
and its harmful effects was received 
from the Secretary of the Ahlmaak 
Party;

(b) if so, the action taken in the 
matter; and

(c) the nature of reply sent to the 
Secretary, Ahimsak Party, if any?

The Minister of Health (Shri Kar
markar): (a) Yes.

(b) and (c). The Secretary of the 
Ahimsak Party was informed that his 
proposal regarding the abolition of 
vaccination in India could not be 
agreed to.

Employees of former B ita ta f
Department. Delhi

4465. Shri Vajpayee: Will the Min
ister of F004 and Agricmltare be
pleased to state:

(a) whether the pay of all the 
former employees of Rationing De~
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partment, Delhi, now transferred to 
other offices of the Government of 
India and Delhi Administration 
under C.C. S. (R.P.) Rules, 1947 has 
been refixed;

(b) if so, what is the actual number 
of those whose pay has not been fixed; 
and

(c) the reasons for the delay in this 
matter?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) and (b). No. Out of a total of 
about a thousand cases pay has not 
been fixed under the C.C.S. (R.P.) 
Rules, 1947 in 12 oases.

(c). The pay scales under the
C.C.S. (R.P.) Rules, 1947 for the staff 
of the Rationing Department were 
notified in 1950 and the pay of the 
majority of the staff fixed under 
these rules prior to the winding up of 
the Rationing Department in 1954. In 
the case of two categories of staff— 
senior clerks and sub-Inspectors—the 
pay scales sanctioned were considered 
inadequate and were recommended 
for review. These pay scales were 
finally revised in 1955 in respect of 
senior clerks and in 1957 in respect of 
Sub Inspectors. The Rationing Or
ganization had by this time been dis
banded and the employees were found 
berths in 24 Ministries/Departments 
of the Government of India in offices 
scattered all over the country. Out of 
a total of 316 cases of Senior Clerks 
and Sub-Inspectors, 304 have since 
been finalised. In the 12 cases which 
still remain there are complications 
of a special nature. In many of these 
cases the staff were involved in dis
ciplinary proceedings.

Plague in Madras and Mysore States

4465-A. Dr. Sushila Nayar: Will the 
Minister of Health be pleased to state:

(a) whether it is a fact that cases 
of plague have been occurring in 
certain areas in Mysore and Madras 
States;

(b) if so, the number thereof; and

(c) the steps taken to prevent spread 
of infection?

The Minister of Health (Shri Kar
markar): (a) to (c). The required in
formation has been called for from 
the Governments of Madras and My
sore and will be laid on the Table of 
th“ Sabha in due course.

Central Health Service
*4465-B. Dr. Sushila Nayar: Will the 

Minister of Health be pleased to state:
(a) whether the Central Health 

Service proposed some years ago has 
come into existence;

(b ) if so, whether the list o f doctors 
included in the initial constitution of 
the scheme has been issued; and

(c) if not, the reasons therefor and 
when it w ill be done?

The Minister of Health (Shri Kar
markar): (a) Not yet, Sir.

(b ) Does not arise.

(c ) Certain aspects of the Central 
Health Sevrice Scheme have been 
reviewed and the Scheme, a  ̂ revised, 
is expected to be finalised shortly.

Fire in a Depot near Ghanauli Station

f  Shri Ram Krishan Gupta: 
4465-C.  ̂ Shri D. C. Sharma:

Shri P. C. Borooah:

W ill the Minister of Railways be 
pleased to state:

(a) whether it is a fact that about 
150 wagon loads of ‘‘bhabbar” grass 
stocked in a depot about 100 yards 
from Ghanauli Railway Station on the 
Nangal-Rupar section caught fire on 
the 18th April, 1961;

(b) if so, the loss incurred; and

(c) the cause of the incident?

The Deputy Minister of Railways 
(Shri Shahnawai Khan): Although
the Ministry of Railways are not oon-



15213 Motion VAISAKHA 13, 1883 (SAKA) for Adjournment 15214

cerned with the question, information 
available with them is as follows:—

(a) Yes Sir.
(b) Government Telegraph Depart

ment and M/s. Shri Gopal Paper 
Mills, Jagadhari sustained losses due 
to this incident to the tune of 
Rs. 1,000 and Rs. 75,000 respectively.

(c) A Truck utilised for transport
ing ‘Bhadhar’ Grass from the forest 
to the Mill Depot misfired, whereby 
the grass caught fire. The fire spread 
instaneously due to strong wind 
blowing at the time.

Sugar Market in Aden

4465-D. Shri P. C. Borooah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the news- 
item in the Economic Times of 23rd 
April, 1961 regarding the possibility 
of India losing her sugar market in 
Aden on account of irregular ship
ments; and

(b) if so, what steps have been 
taken by Government to improve the 
position?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) Yes, Sir.

(b) Shipments of sugar sold to 
Aden have been regular except for 
some dislocation in shipment in Jan
uary last owing to the cancellation of 
one steamer. The cause of the delay 
in shipment in this particular case 
was explained to the buyers who 
agreed to extension of time. Supplies 
were made within the extended time.

12.05 hrs.
MOTION FOR ADJOURNMENT
M is s in g  I. A. F. D a k o t a  a ir c r a f t

Mr. Speaker: 1 have received notice 
of an adjournment motion from Shri 
Braj Raj Singh:

“Reported missing of an Indian 
Air Force aircraft near Kumaon

Hills in the thick Terai forests. 
The Dakota, it is alleged, was on 
routine flight. It is feared that 
the crew and the aircraft both 
are not traceble. It is a matter of 
serious concern.”
The Minister of Defence (Shri 

Krishna Menon): A Dakota aircraft 
with four air crew and five ejection 
crew took off from Agra at 6.45 hours 
on the 1st of May, 1961 on a supply 
dropping mission. The aircraft was 
reported to be missing at 12  hours 
because it had fuel to go till 12 hours 
and had not returned by that time. It 
was, therefore, reported missing. Tlie 
full search procedure according to 
the regulations was put into operation 
and an army detachment with an 
ambulance proceeded to the scene 
afL.cr a report was received that the 
aircraft had been found in a parti
cular area. It was found that these 
rumours and reports were not re
liable. The crashed aircraft has not 
been located nor is there any new* 
where the crash could have taken 
place. The full operation of search 
continues by helicopter. These ope
rations started on the 1st of May and 
were continued the whole day yester
day and they are still continuing. The 
civilian authorities and the Army 
are also assisting in the search and 
their co-operation and their joint en
deavours to locate the aircraft will 
continue until it i,j found or there la 
no hope of finding it.

Shri Braj Raj Singh (Ferozabad): 
May we be assured that it has nothing 
to do with our border dispute in our 
northern border?

Mr. Speaker: He wants to know
whether there has been any action 
and it has been shot down and whe
ther it has any relation to our border
dispute with China.

Shri Krishna Menon: I have said 
that it was on a supply dropping mis
sion and it was a transport aircraft.

Shri Tyagi (Dehra Dun): Was it
provided with wireless oommunica
tion facilities and, if so, until what
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point was contact established with 
that plane?

Shri Krishna Menon: It had all the
usual communication facilities that a 
Dakota has—no more and no less. It 
was On a normal supply dropping 
mission. The information in regard 
to the area and other details are 
marked on my paper as ‘classified'; so 
I am unable to giv any more infor
mation.

Shri 1M. R. Krishna (Karimnagar— 
Reserved-Sch. Castes): May I know
whether this aircraft wa$ carrying 
supplies to be dropped on the border?

Dr. Ram Subhag Singh (Sasaram): 
That what he said.

Shri Krishna Menon: What is exact
ly what I said. The information in 
regard to the location and direction is 
marked ‘classified' and therefore, 1 
am not able to give any more infor
mation at this stage.

Mr. Speaker: It was carrying sup
plies to those in the border. I do not 
give my consent to this adjournment 
motion.

12.09 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
P o o l in g  a r r a n g e m e n t s  b e t w e e n  th e  

In d ia  B r it is h  a n d  E u r o p e a n  
S h ip p in g  C o m p a n ie s

Shri Raghunath Singh (Varanasi): 
Sir, under Rule 197, I beg to call the 
attention of the Minister of Transport 
and Communications to the following 
matter of urgent public importance 
and 1 request that he may make a 
statement thereon:—

“The pooling arrangements bet
ween the India, British and Euro
pean Shipping Companies” .
The Minister of State In the Minis

try of Transport and Communiea- 
tlons (Shri Raj Bahadur): From in
formation available to the Govern

ment it is understood that since

March, 1960, the Indian Lines opera
ting liner services in the India|UK| 
Continent trade had been carrying on 
negotiations with the representatives 
of the concerned Conferences in order 
to arrive at a mutual agreement in 
•regard to the share to be allocated in 
Ihe coming years to Indian Lines of 
the Conferences both in the India/ 
U K  and India/Continent trades. These 
negotiations are reported to have re
su lted  in 1 h e  following broad agree
ments being reached in November 
I960: —

( 1 ) India/UK trade: Indian Lines 
will ini'ially be entitled to a 
share of 30 per cent of the 
money pool with an escalation 
increase of 1 per cent per 
year going upto 40 per cent 
in 10 years.

(2) India/Continent trade: The 
Indian Lines will be entitled 
to a share of 40 per cent of 
the money pool.

T h e  pooling arrangements have come 
into force with effect from the 1 st 
January, 1961. ’

12 .11 hrs.

PAPERS LAID ON THE TABLE
S h ip p in g  D e v e l o p m e n t  F u n d  ( L o a n s ) 

R u l e s

The Minister of State in the Minis
try of Transport and Communica
tions (Shri Raj Bahadur): Sir, I beg 
to lay on the Table a copy of the 
Shipping Development Fund (Loans) 
Rules, 1961 publ shed in the Notifica
tion No. G.S.R. 494, dated the 8th 
April, 1961 under sub-section (3) of 
Section 458 of the Merchant Shipping 
Act, 1958. [Placed in Library. See 
No. LT-2924/61].
S t a t e m e n t  re: s e t t in g  u p  o r  K ju sh -  

n a - G o d a v a r i C o m m i s s i o n

The Deputy Minister of Irrigmtloti 
and Power (Shri Hathi): Sir, I beg 
to lay on the Table a statement on
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the setting up of Krishna-Godavari 
Commission. [Placed in Library. 
See No. LT-2924/61].

Shri Rami Reddy (Cuddapah): Sir, 
I want to ask a question. I want to 
know whether the Central Govern
ment consulted the States before the 
appointment of th s Commission about 
the terms of reference.

Shri Ilathi: The hon. Minister of 
Irrigation and Power, as the House 
knows, had consultations with each 
S'ate that was concerned and after 
these discussions with them this step 
had been taken.

Shri Rami Reddy: My point was 
whether before the actual terms of 
reference were formulated, the State 
Governments were consulted about 
the terms of reference?

Shri Hathi: No, Sir; the State 
Governments are not consulted about 
the terms of reference but the general 
idea is given.

Shri Thiramala Rao (Kakinada): 
Who are the members of this Com
mission?

Shri Ilathi: I* is given in the state
ment.

Shri ThiramaU Rao: I want to
know whether the consent of the 
parties concerned had been obtained. 
(Interruption;'.)

Some Hon. Members rose—

Mr. Speaker: Order, order.
Shri Thiramala Rao: I want to

know whether the concurrence of the 
parties concerned has been obtained.

Shri Hathi: I shall read it if you 
like.

Mr. Speaker: How long is it?
Shri Hathi: It is about a page and 

a half.

Mr. Speaker: Yes.

Shri Hathi: The Krishna and the 
Godavari are amongst the major 
rivers of India and offer large scope 
for harnessing their waters for irriga
tion and power generation. In 1951, 
an assessment was made of the sup- 
pl.es available in these rivers after 
meeting the requirements of the 
works then in operation and of fur
ther possible uses in the light of the 
known new projects. Since then a 
number of projects on these rivers 
have been taken up for execution and 
a few more have been included in 
the Plans. But larger demands have 
now arisen. Also during the ten years 
that have since elapsed further data 
on these rivers have become available. 
It has, therefore, become necessary 
to review the posit on in respect of 
the availability of supplies in these 
rivers With a view to determining the 
extent to which further demands can 
be met. The Government of India 
have, therefore, decided to set up a 
Commission for the purpose. In the 
meanwhile work on the projects al
ready sanctioned will not bo held up 
and shall proceed as planned.

2. The Commission shall consist
of: —

Members

(i) Shri N. D. Gulhati, ISE 
(retd.) as Chairman;

(ii) Shri D. D. Jaini, ISE (retd.) 
and

( ii) Dr. R. C. Hoon, Director,
C.W. & PC.

3. The terms of reference of the 
Commission shall be as follows: —

< 1) To report on the availability 
of supplies in the Krishna on 
the basis of annual flows at 
Vijayawada and other points 
taking into account upstream 
utilisation and allowing for 
regeneration: —

(i) for 86 per cent dependabi
lity as assumed in 1951;

(ii) for 75 per cent dependabi
lity; and



15219 Papers MAY 3, 1961 laid on the Table 15220

[Shri Hathi]
(iii) for such other criterion of 

dependablity as may be 
considered appropriate.

(2) To report on the requirements
of the projects on the
Krishna: —

(i) in operation in 1951;

(ii) as approved by the Govern
ment for India execution;

(iii) included in the Plans but
not yet approved by the
Government of India;

(iv) further proposed by the
States; and

(v) such minor schemes as may 
have been sanctioned upto 

March 1961.

(3) To report on the availability 
of supplies in the GodavaTi 
on the basis of annual flows 
at Dowleswaram and other 
points taking into account up
stream utilisation and allow
ing for regeneration:—

(i) for 86 per cent dependabi
lity as assumed in 1951;

(ii) for 75 per cent dependabi
lity; and

(ii) for such other criterion of 
dependability as may be 
considered appropriate.

(4) To report on the require
ments of the projects on the 
Godavari: —

(i) in operation in 1951;

(ii) as approved by the Govern, 
ment of India for execution;

(iii) included in the Plans but 
not yet approved by the 
the Government of India;

(iv) further proposed by the 
States; and

(v) such minor schemes as may 
have been sanctioned upto 
March, 1961.

(5) To report on the feasibility 
of diverting any surplus sup
plies in the Godavari to the 
Krishna indicating the quan- 
tily to be diverted and the 
the order of the cost involved.

4. The Commission has been asked 
to submit its report by the 
end of November, 1961.

The important thing is to divert the 
GodavaTi waters into the Krishna and 
augment the waters so that there will 
be suffic ent water available. That is 
the basis of the whole scheme.

Shri Rami Reddy (Cuddapah): The 
Deputy Minister just now said that— 
it is practically the last sentence—the 
Commission has been requested to 
make its report by the end of Novem
ber, 1961. Is it the intention of the 
Government to withhold the sanction 
of some of the projects on the Goda
vari and the Krishna till the Cron
in isson makes the report?

Shri Hathi: As I said, the projects 
which have already been sanctioned 
will not be withheld. About the new 
projects, of course, they will be, unless 
we know the total availability. It is 
a question of six months and it 
should not be very difficult to deal 
with.

Shri T. B. Vittal Rao (Khammam): 
May I know whether the construction 
of the Pochampad dam will be car
ried on pending this report?

Shri Rami Reddy: What about Sri-
sailam?

Shri Hathi: Both Pochampad and 
Srisailam projects are yet under exa
mination. It depends on the availa- 
bil ty of water. So, that may not be 
possible. But that is being examined.

Shri Rami Reddy: What about Sri
sailam?
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Mr. Speaker: Both of them have 
been just now mentioned by the 
Minister.

Shri Ranga (Tenali): Is it not a
fact that the Pochampad project had 
already been before the Government 
for a number of years after it was 
sanctioned, and therefore why should 
it also be kept in abeyance until re
port is received?

Shri Hathi: Because it is a question 
of the who'e basin of the Krishna and 
the Godavari and the availability of 
water.

Shri Rami Reddy: What about Sri- 
sailam which is essentially a power 
project? (Interruptions).

Shri Hathi: After the harnessing of 
the waters of the Krishna and the 
Godavari, we can have an overall 
picture of the total water available and 
there should be no difficulty then.

Several Hon. Members rose—
Mr. Speaker: Order, order. All

this is not in pursuance of a Calling 
Attention Notice. The hon. Minister 
laid a statement on the Table of the 
House and he also read it. I allowed 
so much of opportunity to all hon. 
Members to put questions on the 
matter. If they have anything more 
to say or if they want to have a 
d scussion, etc., there are other me
thods of drawing the attention of the 
House to the subject-matter. I have 
allowed hon. Members not only of one 
State but many States. Shri Shan- 
karaiya from Mysore is also getting 
up now.

Shri Thiraxnala Rao: I want to
know whether these terms of referen
ce have been drafted with the pre
vious knowledge and concurrence of 
the concerned State Governments.

Shri Hath!: I said that we had a 
discussion. The general plan was to 
determine how much water is availa
ble in the Krishna and how much 
more could be available; whether a

diversion is possible and, if so, to 
what extent and what is the cost, etc. 
These were the main things discus
sed. These terms of reference are 
based on those discussions. The 
actual words and the drafts of the 
terms have not been discussed. But 
the whole idea has been discussed.

Shri Thirumala Rao: I want to know 
whether there was previous concur
rence and agreement. It is not a ques
tion of discussion or consultation. The 
question is whether the Governments 
concerned have agreed to these pro
posals. You have discussed all these 
things. But was there a broad agree
ment reached on the main principles 
about the replacement?

Shri Hathi: There was broad agree
ment on these lines. But if the ques
tion is whether each term of reference 
has been communicated to them, whe
ther agreement has been obtained, etc 
that is not done. But the broad prin
ciples have been agreed to.

Shri Basappa (Tiptur): The scarcity 
areas on the upper Krishna are on a 
higher level; they are higher than the 
works. I want to know whether the 
works on the Krishna and other pro
jects under the Mysore Government 
will be taken in hand and whether 
such works already taken up will go 
on without any hindrance?

Shri Hathi: I have said that the
requirements of the projects in opera
tion in 1951 Will also be looked into. 
La er on, in future, all the other pro
jects will be looked into.

Shri T B. Vittai Rao: Only the day 
before yesterday, the Minister of Pub
lic Works in that State made a state
ment in which he said categorically 
that the Andhra Pradesh Government 
has not agreed to any modification of 
the 1951 agreement Therefore, how 
can the hon. Minister here say that 
there is agreement?

Shri Hathi: There is no question of
any modification. These terms of re
ference d > not mean or say that theac 
things will be modified or should be
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modified. What this Commission has 
to do is to find out the requirements 
of the projects in execution and of 
those which are proposed to be includ
ed in the Plan and to see how much 
more water from the Godavari could 
be diverted to the Krishna and how 
much of the needs of the States could 
be fulfilled. That is the whole thing 
which they are to do.

Shri Ranga: Why should they post
pone the undertaking of the Pocham- 
pad project which has been hanging 
fire for so many years, if after aH, 
these things are done, only the surplus 
waters are going to be utilised?

Shri Hathi: There is difference of 
opinion or what you call dispute about 
waters between the different States. If 
it is possible to carry on the work in 
an atmosphere of goodwill and co
operation without creating any sort of 
difference of (opinion, it will be good. 
It is only a question of five to six 
months. Even supposing it is sanc
tioned, the monsoon period would not 
at all be convenient for any construc
tion at all.

Shrl Heda (Nizamabad): When the 
Pochampad project was under consi
deration, not only as a major project 
but even as a medium-sized project, 
only then the question of the 1951 
agreement came in, and certain States 
raised an objection. The Central Gov
ernment had been giving assurances all 
along that the 1951 agreement would 
be adhered to. but all of a sudden, 
with this appointment of the Commis
sion, the decision is that the Pocham
pad project will not be considered till 
the report of the Commission is obtain
ed. Is this not contrary to the earlier 
assurances?

Shr! Hathi: The appointment of this 
Commissirn does not in the least mean 
that the 1951 agreement is to be modi
fied or has been modified What this 
Commission is to do is only to examine 
the possibility of supplementing the 
waters in the Krishna and to see what 
are the needs of the States and how 
they can be met find how the increa°- 
ing needs of every State could be met.

Shri Shankaraiya (Mysore): In view 
of the fact that the Mysore Govern
ment was not a party to the 1951 
agreement and the Mysore Government 
have got so many schemes in the Upper 
Krishna region, what is the harm in 
allowing the project to continue?

Shri Hathi: It is not a fact that the 
Government of Mysore was not a 
party to the agreement. The Mysore 
Government was also there. What the 
Mysore Government now says or has 
been saying is that, they have not rati
fied the agreement and not that they 
were not a party to the agreement. 
That is the Mysore case.

Shri M. R. Krishna (Karimnagar—
Reserved— Sch. C aste): Are we to
understand thal the findings o f the 
Commission are not going to be bind
ing on any < f the three States?

Shri Hathi: This Commission is not 
tfoing to give any award. In the gene
ral discussion, we had with the various 
States, it was suggested and w e also 
thought that by diverting the waters 
of Godavari to the Krishna basin, suffi
cient water w ill be available, bocause 
Godavari water is not used and it may 
be possible to give even more water 
than needed to satisfy the needs rf the 
States. If such a solution to satisfy 
the needs of all the States was avail
able, we thought, why not have that 
examined.

Dr. M. S. Aney (Nagpur): Will the 
Commission make any enquiry about 
diveting the Godavari waters to meet 
the requirements of Maharashtra in
cluding Vidarbha before giving any 
finding on diverting the Godavari 
water? to Krishna for the purpose of 
the schemes proposed by the Andhra 
State?

Shri Hathi: The Commission will 
look into the needs of all the States 
for projects agreed in 1951, for new 
projects sanctioned and for other pro
jects proposed by the States.

Some Hon Members rose—



15225  Papers laid on 
the Table

Mr. Speaker: I am not going to allow 
any more questions. I have called 
every hon. Member who had any in
terest in this matter.

S t a t e m e n t  re : a c t io n  t a k e n  o n  r eport 
o f  t h e  S c h e d u le d  C a ste s  a n d  S c h e d u l 

ed T ribes C o m m is s io n e r

The Deputy Minister of Hoftne Alt airs 
(Shrimati Alva): I beg to lay on the 
Table a statement showing action taken 
or proposed to be taken on recom
mendations maed by the Commissioner 
for Scheduled Castes and Scheduled 
Tribes in his Report for the year 
1958-59. [Placed in Library. See No. 
LT-2930/61.]

P apers  u n d e r  A ir  C o r p o r a t io n s  A ct

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): I beg to lay
on the Tabic—

(i) A copy each of the following 
papers under sub-section (4) 
o f Section 15 of the Air C o r
porations Act, 1953:—

(a) Annual Accounts of the Air- 
India International Corpora
tion for the year 1958-59 and 
the Audit Report theroon. 
fPlaced in Library. See No. 
LT-2926/61.]

(b) Annual Account* of the 
Indian Airlines Corporation 
for the year 1957-58 and 
the Audit Report thereon. 
[Placed in Library. See No. 
LT-2927/01.]

(ii) A copy each of the following 
papers under sub-rule (5) of 
Rule 3 of the Air Corporat:ons 
Rules 1954:—

(a) Summary of the Budget 
Estimates of Revenue and 
Expenditure of the Indian 
Airlines Corporation for the 
year 1961-62.

(b) Summary of Actuals f;r  the 
year 1959-60, Budget Esti
mates and Revised Estimates 
for the year 1060-61 and 
Budget Estimates for the

Leave of 15226 
Absence

year 1961-62 under Capital, 
of the Indian Airlines Cor
poration. [Placed in Library. 
See No. LT-2928/61.]

(c) Summary of Budget Esti
mates of Revenue and Ex
penditure of the Air-Ir.dia 
International Corporation 
for the year 1961-62.

(d) Summary of Actuals for 
the year 1959-60, Budget 
Estimates and Revised Esti
mates for the year 1900-61 
and Budget Estimates foT the 
year 1961-62 under Capital, 
of the Air-India Intenational 
Corporation. [Placed in Lib
rary. See No. LT-2929/61.]

12.21 hrs.
LEAVE OF ABSENCE

Mr. Speaker: The Committee on 
Absence of Members from the Sittings 
of the House in their Twenty-fourth 
Report have recommended that leave 
of absence may be granted to the 
following members for the periods 
indicated against each:—

(1) Lala Achint Ram—23rd Dec
ember, 1960 (Twelfth Ses
sion); 14th February to 1st 
April, 1961 (Thirteenth Ses
sion).

(2) Shri B. Pocker—8th April to 
5th May 1961 (Thirteenth Ses
sion).

(3) Thakore Shri Fatehsinhji 
Ghodasar—2 1st March to 4th 
May, 1961 (Thirteenth Ses
sion).

(4) Shri V. N. Swam i—14 th Feb
ruary to 13th April, 1061 
(Thirteenth Session).

(5) Shri Etikala Madhunudhan 
Rao— 14th February to 13th 
April, 1961 (Thirteenth Ses
sion)

(6) Shri M. K. Jinachajidran— 
14th February to 4th March, 
1061 (Thirteenth Session).

VAISAKHA 13, 1883 (SAKA)
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(7) Shri Chandikeshwar Sharan 

Singh Ju Deo—14th February 
to 11th April, 1961 (Thirteenth 
Session).

(8) Shri Laisram Achaw S ngh— 
3rd December to 23rd Decem
ber, 1960 (Twelfth Session).

(9) Shri Surendranath Dwivedy— 
29th March to 5th May, 1961 
(Thirteenth Session).

( 10) Shri Narasingha Malla Deb— 
14th April to 5th May, 1961 
(Thirteenth Session).

(11) Shri A. Doraiswami Gounder 
—15th April to 5th May, 1961 
(Thirteenth Session).

( 12 ) Kunwarani Vijaya Raj^—7th 
March to 4th May, 1961 
(Thirteenth Session).

(13) Shri S. R. Arumugham—14th 
February to 4th March, 1961 
(Thirteenth Session).

I take it that the House agrees with 
the recommendations of the Committee.

Some Hon. Members: Yes.
Mr. Speaker: The Members will be 

informed accordingly.

12.23 hrs.
ARREST OF A MEMBER

Mr. Speaker: I have to inform the 
House that I have received the follow
ing two telegrams dated the 2nd Mr\y, 
1961, from the Police Inspector, Kozhi
kode:—

(1) “ Shri K. P. KwUikiishnan 
Nair, Member, Lok Sabha, was 
arrested by Circle Inspector of 
Police, Kozhikode, at Kozh - 
kode, at 8-30 a .m . tiriay, 
under Section 38(2) of the 
Kerala Police Act, while the 
former and six others were 
doing obstructive picketing in 
front of the Peirce Leslie 
Office. He did not apply for 
bail. He s being prcuucrd

before the Magistrate with 
petty case charge-sheet today/’

(2 ) “Shri K. P. Kuttikrishnan 
Nair, Member, Lok Sabha, 
produced with charge-sheet in 
Calicut Town Police Station 
petty case No. 199/61, before 
the Additional Sub-Magistrate, 
Kozhikode, today noon. The 
member is remanded for one 
day in the special sub-jail, 
Kozhikode, today afternoon.”

, 1961 Coal Mines (Conservation 15228
and Safety) Amendment

Bill

12.25 hrs.
COAL MINES (CONSERVATION 
AND SAFETY) AMENDMENT BILL
—contd.

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Sardar 
Swaran Singh on the 2nd May, 1961,
namely:

“That the Bill to amend the 
Coal Mines (Conservation and
Safety) Act, 1952, be taken into
consideration.”

lime not allotted. Time taken is 
one hour. How many hon. Members 
want to participate in the discussion?

Some Hon. Members rose—

Mr. Speaker: Let us have one hour
more. Shri Braj Raj Singh may
continue his speech.

WWTTW ftn? ( foTto iyre) :
snarer

vs | STcT

% fcflr 1 1

^ tt: \ * vxtw
t o  | H ^
?nfr *h*tt ft? ^  v r t i  w r r  v t v r
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^rr stft ^
^  VTOT 5f«TT T^t $ I

^  « t ^ d  v t srpr̂ rr
*T *T*T51 *t ?T*TST?TT g fa  ^
v jft  fa  ^  vr *rtf
W h r » W k  ^ tt vt: ^ *rtr sft %
Tara *n?iT t  *r tft ^ r f r
% 1

^TVt H{ft r*i^^ ^^frfcr vt
« r w i  %-far ? jt it?  | fa  
"*TTt +'IH'{ % JTTT "PTTf

'RT-PTTT q-gram HT $ I 4' 
*T? T O T  '̂ TT̂ TT f f t t W I ?  Hf!Wd7 

*Pf 5ft *T?ff t  ^ ’T^T f  %  

f k m  qfaprpr <% % fafT ^f 3TT rfr % 
*ri 5*1% *riw  % ^TK'T t?: nfr
JOTM 'TT% 3PH7 £ I

?*r qrr *f *r ^ tt v <t?
ÎJTT M M T % jffTT f̂ Si < I % jfl H

«TT ftTT I ^  STTTT w i  % ^T *f 
fe*TT i n % ?fr sftf: *r

«rr * r r z  fire ^ t h t  ff i

f a  m  ?rv fT  t t j r t  ir% fafe^T 
sftfa f^trffrcT Jiff rf fa  fara* JjTrfar 

^r?T, ^  *ftr Tpft % ^rfr* *r vnw r 
*t®rr ^ra, sftr 3"*fat %* *tt^t *t *t% v
3R  *T5f«T SWT 5T5JT faTT fa *
^rra'ir, z z  m ; A *pwm f? fv  ^  

v t wvz *nc «rrr r̂r=n
• ^ n r  i * * r f a n  4  » n  f v  t o ,  it*
ftH*T TT fT^TT $T -^T %, »KVR 

r̂ m  ?R? Vi f»HT H W ! ^  
H>r»ri 5̂t 3TW

qtar̂ T % ^5*1^ *H
▼f t t w i  m  *pp i fairo f a  ir #
•4? XH»TT TT̂ TT J ft: Wf*F TfrT?T̂  IITI 
^VtiT̂ I *H  ^  ^ ft *  *T^R ^  =IT?. %
v n  5frfk f w i f t  arm »mft J i w w
^  ^  ^  TT'TT'i ^=f I  <rtT
^WX T̂ T $ ?ft *TWR H rRT
4S2 Ai X.S.—B

ment Bill 
vtirsn ^ t r  q^nrffjT nt̂ RT

% t«pit HwYftfl ^  | ?

srh1 ^ n rr »nn wtt f^r
*r *nflr ^  ^r% ^  Sr ^

} f  i *rm to irft * r ^ r  % t*t ftw
«Ft 5̂T ft* *TT̂ >Tm Jf VfT fv
^ n fr m ^ ^ ^ f fr r  v t q v  sr
5TPT f̂ ffrf̂ RT VT ?T
f  0! 'Tfft ifpft ̂  »mT7 ̂   ̂|
4 vvm $ *rfy *r?teT r̂ vt i
*̂rr it ^r irttftPi% % jniw 

TH W»TC <T» f lM T  |  aft fV  V tlW I W ? R f
% 1TPT TTO & ^  fV TnTH fV$R VT

^  f ? r < - f  v* xz ^ t  f v  ? f m  i f t r
f5T?lX if f=m Tt f  ittr. 5fit jq  $ I 
S T P T 'T I  ^ T t  j j  f v  S I5 V T  T T
? * f r  W > r  * F l  ? T  f ^ T T  f v q r  3 C T  
TITT | JTt >TTt iRT ^  % fW R  f̂ PUT 
aTT T?I | TT ^  fa  % (FTBT̂  Jf 
9 7 T R  ?t 5 * r f r  ? ftfr  i r r m f t  i A
v ^ r r  f  1% fa m  s r v n : f̂rn » r  
t f t q r f r r y  ^ ? t k = t  ^ f r  o n r m  < r t  w a r  
« r r r r  ^  w t  ? r ^  %  v r  i f l  T f ? n  1 1
4 arnrflrr Ti?»n fa art % irt if
M f ftf 5f "V t̂f*T fn’rtf̂ TT ^ | ?ft
vt»m % tit *r >ft *f sfrffl fat sqff 
M f f r ? r  * ? r  a r r f l  ?  *m  f a i i ^ T  |  f a  
*rrt ^?r % ftr-X vt«T% trr m  *j*«r 

wrrif if: q p r  7 T  f f T V I T  f a ’ f t T  
farmr fa aft sri vt«rm ^ j t  <rf?t 
|  i r m  f w f l  >TT6 * r i  f a ^ f ^ i e a r  sr t |  

% nvn^t *t aft fa  T tw i bN 
% <rm <r??r 1 1  u«tt sn{t fa«n »m  
iftr »n^ % f*f££ vnm  ^  «?,f.
5T  f r ’ T T  s fft  l>t *T<ft «ft aft 3 9 T T F T  WW 
f t i w  s  ?r  fww f  T m  ? " i m  
s *  w*t ?r afr fa  W4 ^ yra <n*r
| tjfav «NT«i Tfm *At gsr̂ t ŵuik 
ftm  i fjjfa q  im  fa iw  | fa n w t  
t»r H55T qr Prfir v ‘c fa <m  «rr* irw
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*jff vprit ^ f r  o  w rr  ^
T f f t  5TT t| |

ST5TC % mfHVf Tt ^ T W  ^
3tt r | 3jt 5ft m fts q^t % srfnr |

Tt %%5TT Tf I  ITI^T
^fP ff % ti+ai(^ Sr t t  % **
*ft*ff Tt tot ijst

<1*lcil ^ I *T ^Ig4!! fT *RTTT *11̂  *f
fH'x; ^ *n»fl •ilfd wWwt T^ I

?TtT if *T 'MH'il 3*il «dn Tt f'RT •jR< 1- 
3j*IT fT 3f̂ T rTT Tfa% % ®li)
Tt 5ftfh Tr S!rT & <T7 5Jf?T i?t
Ji *-*Tl ■'n 1 ^4+ fq^K + 'H Tt -n «-' n £ I 

<ftr *t gwta t^ fh r  iftw  ir
Tft%  % # T  TT =3ft 5T«RT t t ^t |

Tt jf t  % *PK {PT 9CT̂Tr
% <̂ > tjPiRcqd *ft3RT 'nfV ^»n% § <rt 
>dH+l -IdY-tl ^  fjfaT fT ^PTTT 
jt?t *t ¥ tw  3H % *tt7 ?nr 1 
Tt*r% Tt «i<5i«i'l % 'tt’t vhnrr (t*t
^ tt *fk if wnr ?nr% Tt *p ?frt

?tnt ’tfir 5»rft spt? »t?t  #  «rtmfrr
-dcMISH f*T fatr JT7 TOT *ftT ^  ^t 
3T7W wKfq> TŴ TT ^T TT *̂T *T’T*T 
<TT *If ̂ T ^  TPPT I f»rf%tT ^ T̂fpTT 

f̂ P TfaT̂  % 1 #l l  lAr
tft, % Ŵ T-«T=nr TtRT ?jt
ftlW ^ ?>T gcft̂ T "T^rffa VhPTT *T ^
Tfa% TT JrMI5H *?HT f  Sf
fT*ft Ttf *TT7 Wft *TW tel *  
ft I
Dr. Melkoie (Raichur): Mr.

Speaker, Sir, it is a well known fact 
that during the Second Five Year 
Plan we have not been able to raise 
sufficient amount of coal that the 
country needed and we have not 
been able to meet the targets. Equal 
has been our difficulty with regard to 
transport of coal also from the pit
head to the various places where it Is 
needed. In view of these difficulties,
I welcome this Bill that has been
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ment Bill 
presented to this House by the hon. 
Minister.

But I have carefully read the state, 
ment he had occasion to make yester
day in this House. I had expected 
further clarification with regard to 
certain points, but they are not 
there. In view of that, I felt I should 
express my own feelings with regard 
to this Bill here today.

Sir, so far as giving protection to 
the railways in these coal mining 
areas is concerned, nobody has any 
objection; in fact, we would welcome 
it. But the other aspect of the ques. 
tion, that the excise levy is now be
ing raised from Re. 1 to Rs. 4 is a 
thing which we have not been able to 
understand clearly. If the excise 
levy had been raised in previous 
years, the object for i\fhioh it was 
raised was entirely different. Today 
we are raising it in order that more 
coal may be obtained from these 
pitheads.

Now, so far as the raising of this 
coal by depillaring in these coal 
mines is concerned, one has to under, 
stand that the present agents of the 
coal mine owners have not to explore 
whether coal is there or not. They 
have not to create new pitheads. 
Everything ha* been created and 
money spent already, and they will 
benefit to the extent of millions of 
tons of this coal. Instead °f taking 
this levy from them for giving this 
benefit, the Government is trying to 
tax the consumer by raising the levy 
from Re. 1 to Rs. 4. I have not been 
able to understand this aspect of the 
question, and I personally feel that 
this amount of money should not go 
to the help of the owners or their 
agents, but it should go to the benefit 
of the nation as such. I have, there
fore, Sir, objection to this increase 
from Re. 1 to Rs. 4, and unless the 
hon. Minister gives a satisfactory 
answer in his reply we would not be 
convinced with regard to the increase 
in this levy.
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Then there is the question of quic

ker movement and removal of the 
bottle-neck in transport. The hon. 
Minister has said that carrying of coal 
by sea costs more. It is usually found 
that any material that is carried by 
sea is carried at a cheaper rate than 
what obtains in the railways. Here 
it is the question of the lead, and 
therefore the Minister mentioned that 
possibly the western coast would have 
to bear a heavier amount of money 
in this mode of transport. In order 
to benefit them, he said, this part of 
the levy may be utilised that way. 
Sir, places like Hyderabad, Bangalore 
or places in the interior have not the 
same advantages as the western coast 
areas, particularly Bombay. If this 
money is to be paid for industries 
which are already tn an advantage
ous position, if this money is spent in 
order to benefit them, I would request 
the hon. Minister, since the money is 
being raised by the public, that there 
should be an equalisation in this price 
of coal, that there should be a 
standard price for coal all over India, 
whether it is Bengalore, Mysore or 
Madras. It is that way that industries 
would benefit, and there would not be 
this unhealthy competition; otherwise, 
Government would be helping a 
particular industry in a particular 
place which has greater advantages 
than the other. I would like to un
derstand from the Minister as to why 
this is being done. So this part is 
objectionable to us. Thirdly, a part 
of this coal is being carried by sea. I 
welcome this. But the hon. Minister 
has not made it clear that this coal 
that has to be carried would be carri
ed by national bottoms alone and 
nobody else. That would help the 
industry in acquiring more tonnage 
and give more employment to the 
people. Therefore, if this is to go to 
help other ships that are plying in 
our national waters, it would not be 
a welcome feature. I personally feel 
that these three aspects of the ques
tion should be dealt with by the hon. 
Minister and a satisfactory answer 
given to us.

15235 Coal Mines

*WT lit <T*T % SRT 
trfW X

if *TFTT t  # S*RTT HHId T̂OTT j  I

* t  farrct tnft 
«ft >ft ^  aft qr ^  JPTFHT 

^  ^  f^TT f  I SPTt cFP
Ct; qtr q% JIT 5.V ^  q% (ft 3?TT^T 
VT ?HTT §*TT *TT I % TTCT

1  \ ' I I  ^ I
%‘f^r ŝfr *t *ttct fr ihrPHT % ^
T O T  fa ?5T % r<fy jjdpd^ % THT 
«TTT fsTTT 3*T 5̂T VfePTTT *T

srsft ^rf^r 1 imt 
irmhr «rt fa?
% H+i 14̂ 1 ^
f%TTT vPTPTT 'TT  ̂ ITT Stifal.'
5OTETT 5TT ^ fsp 3^T5ft arm t 
Vt 9RT1RT £ ITT 3ft VFT%
ĝ TT̂ p 3ft T̂ T̂
'krtt m̂h h i  11  3  n̂Tirarr fj f r  ^
T̂T rPl? *t «KKK *mrfT
TT | I ITS si fan S?T fi=nr ?ft <*T TjfT £ 
fa VT T̂ if VTWT Vftr V $*T*"J7T*rt 
VRWTkTT £ %f\X VtU% *FT ^TT^T 

»T̂ t ^ITT 5̂ T ^ T  f̂t
C l d l l  9T "1$ t̂ I W

VRSiTVyT <(ici f̂t ^
% 3*TKH ^T JITPTT T̂TT |

«ntr f̂ T Vt^ 5̂t WHt %
(T ĵt?4« $t% £ I 35TVt*ft *?TcH>
HfcVT ft ftVT T̂PT f̂t fW 

Tt 3?,PT | I % wnHI » {  SK 
^T^tlft!ft^Tt^Vti|% m T̂T75T?TT 

t̂ îdl  ̂ 1̂*1̂  ^t 
^  ST̂ fftrft
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^  *TT *TWT | I 
^  ?TT? % t o  ?t t ,
* F P T  3 T R T  T R S l  ^  I T i W T V

S c ffa  f t ^ T  ?> f%  ^
iftr ?ft *tpt snn̂ r f*RT t̂ttt i 
*TT *RT *T xttK

*Ĵ TPF % WT% ^T
r̂fenrTT $ rwt r̂r t^t

t  1

w a r n  ,  A  T R r T T  j  f a  ^ r

ihmRT cn frv h A v ^ m n r *rc
<fl*A ĉ TFT % SFTT £ 

T'Ttf V9o T-m cT̂T 4»’<̂  VT
T^T | I ^  ĵft r̂TT̂ T 3%*TT

^  %*** s t ^ :  q r* r f^ r  j r t  $  
^  «rarm ^it^n mT®h+
f f T T T  ^ f t  ^ R T T  * T R R T  I ^ 0 0  H T 9 *  <T*T 

*Tpft «frft? 7?T Mf^i^ ti4d< fe l  
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^rTT | 1% fsffafoff Vt
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* R  ^ c T T  f  I W  4 ^ P T  i f ,  S * T

q 5 t r T  i f  4 1 f 2 T  %  f £ T * l  W T P T T  ^

tftT ^f<H* *)*£'< *£*T* T̂PT
TO*r%«fa *r ?>
*T%, ^ T ^ T  ^ ^  ^TT^T ¥T

■ft 3if«W nwt 3TT & I tfcni^n 
fT* *ST%% s f t ^ ^ T T ^ n  3 XSftT-
*rcr m ^ r  ^ ^s; ^rf^rv
*?r qj%^T 1 4  *ft p r r  fa? irt
nli$ V7?TT jj ^  V̂ T

T O  ^  ^ fv  ?ft IRTW
^ ^  ^  TC, fTT FCTPT T̂T
T̂TVTT TT̂r |̂T̂  TT T̂Ĵ Tpft f

c!T?^% vtvm6 ̂  FnpTRT Wif^i IIRTW

i ' lr t t t t ,  ^  wiwftjfr, *nrnfV 
* r r  f n r l  t t w t  i r t  i r t ^

wftt | <rtr «n[ ̂ r r  ^  vtvrpf

ment Bill 
^ l̂ TVnTV TOJ | I

vfo  ̂ 5  ^ vhrwr ̂ rt A ^  ^  vprr 
fv  <Frnr Pi^tt w r t  ^ 
f fT  vtr
VTTVT «TR ^RT ^Tffq* I
^t ^RTT | ftf> Milnn % TT̂ % f̂ 

T O ?  ^f, ^fW-
m?r iff, 3̂Rr 5ftf?r % h i ^ i  f̂ irr 
TO f̂t if %f^T A *fRRTT j  ftfT ^  
im ^R  % wrt ?r «^it ^1% 

w ft  ^t m f w
fWRT  ̂ ITf ftF
^T  ?TTWt % ftfTT, ^sff VT

frtr tt frr
f^r^T j ’T ^ |t I
<fl*t' ^ w t r  % ft (ji f., <nft̂ T 
w n fe  % ?rm% 1b w ft v f t  % itK
^T ^ ^T ^TTVt f̂?t MiIĥ i Tj^TT 

 ̂ I T̂V T̂TOT fft Vt̂ T̂ fT f?m^% ^ 
r̂̂ TTr t  xfrr jw n  q̂ rcrei ^  vrr- 

^rrfr ^ ^  fv fttt  
5TŴT if 4t q^^TT t  I Wfi'H ^T 

r̂nr% pr r ft  ^ r i
mtP^ fv  w^nvf vt PmT
^ T  ^rnr | fTTT f  fwr PfSIHM
?f^T TT F^TO ^  JT W VT Ift’ l 
^<ii ^ vfrr wpet A t tt $nrntffvv 
yr^T n̂fT ffrnr ^  ?ft
VTTrftWR ^ VTT% % Hl«| XJJ

ftfT *TT ^mfTT KfV m fW  
A t  tt <TTŴfft fftr
^  t  f«F ^ Ijt  h |5 f

^  im m vrn S; mrr 
^rprrtf 1

w r *rA % w w i  fv
qe; «ftr e V PfJ ^  TK «ft ^TTW VT
^  t  ^rfft ?r wnrr *% t^o in 
U °  ^  ^  «trt ^mpr f  1 5rtt
m  I  f% «nrr m ? r  <rtnft 5 ^  wffr 

v i w w i  ft  r t r  ihnwr w  wwr
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vr *tt fa  T^ra % *r^T enrr
SRTf % tft f o r  nr
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Shrimati Parvathl Krishnan (Coim
batore) ; Mr. Speaker, the object of 
this Bill seems to be three-fold; 
firstly, to erect aerial ropeways in the 
Jharia and Raniganj coal fields for 
supplying sand to the prtvate mine. 
owners for stowing in the interests of 
safety of life and property and also in 
the interests of conservation of our 
coal resources; secondly, to subsidise 
coastal shipping and, thirdly, to 
finance the mine-owners for the com.
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pulsory execution of protective 
measures.

Sir, it seems that there is no 
quorum very early in the day.

Mr. Speaker: Those hon. Members 
who are interested in this Bill area 
all here.

Shrimati Parvathi Krishnan: It
seems to be an important Bill. Coal 
is a very important subject.

Mr. Speaker: When other hon.
Members do not take interest, that 
can I do?

Shri Braj Raj Singh; They are 
busy in the Central Hall.

An Hon. Member: We are going to
be taxed for this.

Shri Tyagi (Dehra Dun): It is
lunch hour.

Shrimati Parvathi Krishnan: It is
not yet lunrh hour. One rhould not 
be hungry before 1 o ’clock.

Mr. Speaker: We are at present
in the general discussion stage. When 
it comes to the question of voting, 
they will all come.

Shri T B. Vittal Rao (Khamam): 
But it is a very sad that we have no 
quorum even before 1 o’clock.

Shri Warior (Trichur): This is not 
very good. All of a sudden they rush 
in when the bell rings and without 
knowing what has happened in the 
House they vote either ‘Aye’ or 4No\ 
There are not even half the number 
of hon. Members required for the 
quorum.

Shri Tyaffi: It is lunch hour. It has 
been our practice that during lunch 
hour.........

Mr. Speaker; I know. But lunch 
hour is from 1 o'clock to 2.30. It is 
not yet 1 o'clock.

Shri C. D. Pande (Naini Tal): They 
have gone for an early lunch.
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Mr. Speaker: I will have the bell 
rung. Now, there is quorum.
The hon. Member may continue her 
speedh.

Shrimati Parvathl Krishnan: This
is the result of not discussing the 
Department of Parliamentary Affairs 
during the Budget debate.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I cannot bring them and keep them 
in my lap.

Mr. Speaker: In view of the com
ing elections at least, hon. Members 
must be present in larger numbers in 
the House. I propose doing one thing. 
1  shall ask the office to take note of 
the number of hon. Members present 
and put up on the Notice Board divi
sion numbers of those hon. Members 
who arc present from 11  o’clock to 
1 o’clock, then from 1 o’clock to 3 
o ’clock and from 3 o’clock onwards.

Shri Tyagi: That will be too res
trictive. I would beg of you not be 
order such a thing. It will be too 
restrictive.

Mr. Speaker; It is not a restriction. 
Whichever hon. Member is here is a 
representative of 8 lakhs of our popu
lation.

Shri Braj Raj Singh: Now it is
9 lakhs. ,

Mr. Speaker: Yes, now it is 9
lakhs. They must be here from 
morning till evening. I do not know 
what other work they do. Hon. Mem
bers should be here not only for 
speaking but also because there is no 
much of education. All that I know 
about the distant parts of the coun
try is what I went on hearing here. 
There is nothing particular. Why 
should one deny oneself even the 
pleasure of knowing something? I 
would appeal to Shri Tyagi that ins
tead of pleading for the cause 
of the absentee hon. Members he 
should go and bring them and tell 
them that it is not all right. It is not 
all right We are trying to set an

ment Bill
example. Even bofere 1 o’clock they 
are all gathering there in the Central 
Hall. I sometimes think that I may 
have a session both in the Central 
Hall and here simultaneously and ask 
the hon. Deputy-Speaker to preside 
over there with myself presiding over 
here and carrying it on.

Shri Satya Narayan Sinha: All that
you have said is off the record, I 
suppose.

Mr. Speaker; Why? Let future 
generation? know it. There ig no 
harm.

An Hon. Member: There should be 
a penalty attached to it.

Shri Tyagi: It should be the
moral duty of the Party leaders or 
their whips to see that their Members 
do not absent themselves.

Mr. Speaker: I expect that for
official Bills, the official whips will 
see to it that there is quorum and for 
non.official Bills all of them together 
will jointly see to it that there is a 
quorum.

Shri T. B. Vlttal Rao: Then the
hon. Minister of Parliamentary Affair* 
will withdraw those words that he 
has used, namely, "I cannot bring 
them and keep them in my lap". It is 
for the second time that he has said 
so.

Mr. Speaker: He refers to his own
Party Members.

Shri Satya Narayan Sinha; I can
only appeal.

Mr. Speaker: I told them that the
hon. Minister referred to his own 
Party Members and not to hon. Mem
bers belonging to the Opposition.

Shri Satya Narayan Sfcnha: 8hri
Vittal Rao is my counterpart on the 
other side, but perhaps he does not 
realise that sometimes none of his 
Party Members are there
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Shrimati Parvathi Krishnan: We
take it on a percentage basis.

Shri Warior; At least one hon. 
Member from our Party is always 
here.

Mr. Speaker: Has she concluded
her speech? Did she get up only fv*r 
the purpose of objecting about quo
rum? .

Shrimati Parvathi Krishnan: No,
Sir, I had just started.

Mr. Speaker: Then she may con
tinue.

Shrimati Parvathi Krishnan: Ac
cording to the provisions of this Bill, 
if this Bill is passed, the result will 
be that there will be an increase in 
the price of coal and we will find that 
immediately steel, railways and so on 
will be the major sufferers. What I 
would like the hon. Minister to tell 
us, therefore, is this. How far is this 
increase going to be justified because 
we have seen how during the past few 
years many concessions, particularly 
with regard to price, have been given 
to the mine-owners? In fact, if one 
looks into the recent speeches of the 
Chairmen of the Mining Association 
and of the Federation at the annual 
meetings, one will find that there is a 
mention in a very appreciable manner 
of how these concessions have been 
given to them. Therefore while this 
increase and this concession are being 
given, we would like to know as to 
what exactly are the safeguards to 
make sure that the production of 
coal goes up and that at the same 
time the various other measures with 
regard to safety and conservation are 
also really adhered to by the mine- 
owners. This, to my mind, is one of 
the most important aspects of this 
Bill.

Secondly, We find that there is go
ing to be a subsidising of coal that 
will be transported by sea. Is this the 
only way in which the question of 
transport of coal can be answered ? 
It is true that there has been a bottle
neck and a scarcity of wagons to

move the coal. Therefore it is neces
sary to find out other methods and 
routes for transporting coal from one 
area to another and particularly to 
down south. But why is it that we 
have to rush in to subsidise the pri
vate sector once again? I would like 
the Government to consider the wider 
aspect of taking over coastal shipping, 
and seeing how much Government 
itself will bear so that it becomes a 
more integrated policy and integrated 
financial scheme of the Government 
itself and how far this could be taken 
up.

Then, with regard to the question 
of assistance to be given for stowing, 
apart from actually supplying the sand 
by the ropeway, we find that it is a 
question of the mines being in a state 
that is far from fiappy. When we read 
in the newspapers and also when 
time and again we find the question 
of accidents and so on being raised 
on the floor of the House, the question 
arises whether it is that no proper 
check and supervision is there to see 
as to how far the safety and pre
cautionary measures are being taken 
by the various private mineowners. 
Under the regulations, as they exist* 
and under the practice it is for the 
Coal Board to see to it whether the 
stowing operations and so on are 
there and how far the subsidy that 
is given by the Government is being 
put to a proper use. In so doing, it is 
not only the question of the lives of 
mine workers, which is, of course, of 
primary importance, but it is also the 
question of conservation of coal and 
of seeing that We nurture the coal re
sources that exist in our country. 
We find that during the last so many 
years with all the assistance that has 
been given for stowing only about 
one-tenth of the mines have really 
taken up stowing. I would like the 
hon. Minister to clarify the difficulties 
that are being countered whenever 
this question is taken up, namely, the 
question of what measures Govern
ment is going to take beyond sub
sidising and beyond just giving the
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monetary assistance that they can 
give. What further measures are going 
to be taken to guarantee that this work 
is undertaken in a proper manner so 
as to see that these accidents that 
have been taking place as a result of 
the absence of this work are rapidly 
brought down and are finally elimina
ted altogether? For instance, during 
last year (1960) there were a number 
of serious accidents. What usually 
happens is that only such accidents hit 
the public eye, or are immediately 
taken note of, where there is fatality. 
As far as the coal industry is concern
ed, it is necessary that we should look 
to the number of serious accidents 
which lead to serious injury. In 1960 
the number is by no means a small 
one. The number of serious accidents 
was nearly 3,000 and the number of 
seriously injured is nearly 3,000. This 
is no small figure. When we are discus' 
sing a Bill that concerns the conserva
tion and safety, we would like to know 
from the hon. Minister the steps that 
are going to be taken to see that 
these accidents come down. Stowing, 
as I said, is an important thing. We 
would also like to know from him 
what else is being done in this regard.
13 hrs.

Mr. Speaker: How many of these 
accidents have been due to non-stow
ing?

Shrimati Parvathi Krishnan: That
is what we want the hon. Minister to 
tell us. This report gives only the 
whole figures and we would like to 
know from him, how many of these 
are due to non-stowing.

Again, Sir, we are told that the 
entire coal area of Raniganj and Jharia 
is becoming unsafe. Underground fires 
there, it is said, are widespread and 
the villagers are becoming panicky. 
We would like to know what steps are 
being taken by the Ministry and the 
Coal Board to check this, and also to 
tel] us the exact position, so that we 
may know how far these report* are 
true and whether this panic is Justi
fied or not. There are reports that 
even cinema houses are being closed
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down and that whole villages are 
wondering whether they should move 
or not. They do not know where to 
go. It is said that smoke is seen emer
ging from many areas and the sus
picion is that there are underground 
fires and there are a large number of 
gassy mines there. What are the steps 
that the Ministry propose to take not 
only under the provisions of this 
measure, but also under the powers 
they have already to see that adequate 
measures are taken to prevent any 
major disaster in that area and the 
coal production that we have targeted 
is achieved. They should also see that 
the mine-oweners do not play with 
the lives of our mine-workers, with 
the prosperity of our country, and 
with the production of coal, without 
taking into consideration the wider 
national interests, particularly when 
they are being given these concessions, 
when they are being given an in
creased price and subsidies by Gov
ernment.

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): Sir,
I have formed the impression that the 
genera] principles underlying this 
Bill are acceptable to hon. Members 
who have participated in the dclM r 
and I venture to reply to some of th* 
points that have been raised in the 
course of the discussion.

Before I touch upon any ofRerthat- 
ter there are two points which call 
for a reply. More than one hon. Mem
ber has mentioned that the excise 
duty is being raised to help the pri
vate sector and in that connection it 
was said that the mine-owncru in the 
private sector are sought to be helped; 
secondly that private shipping com
panies are proposed to be subsidised.
I would like to clarify the position 
that neither of these two fears is cor
rect.

There is no question of subsidising 
the coastal shipping companies. A* a 
matter of fact, it is hoped that a.* a 
result of the increased traffic and as
sured traffic, it would be possible— 
at any rate it should be possible, for 
the coastal shipping companies to re
duce their freight Already the Minis-
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try of Transport are carrying on dis
cussions with the coastal shipping in
terests with a view to bringing down 
their existing tariff rates. So, there 
is no question of subsidising the coas
tal shipping by means of this sub
sidy.

It is a fact that transport by sea is 
.more costly. It is anticipated that even 
after ih® efforts of the Ministry of 
Transport succeed in reducing the 
sea tariff resulting from movement 
by sea, still the co^t of transport by 
sea would be higher as compared to 
cost of transport by rail. This is partly 
due to the fact that the railway 
tariff over longer distances happens 
to be already subsidised in view of 
the telescopic rales applicable to 
longer distances. Above a certain 
■distance, the railways charge the same 
freight for transport of coal irrespec
tive of the distance. That obviously 
means that the railways are incurring 
actually more costs in transporting 
coal over longer distances and are 
charging the consumer less; so an 
element of subsidy is already there 
in a way when transport by rail to 
longer points is involved. We have 
undertaken that scheme in order 1o 
help the consumer situated at a longer 
distance. Although there may b0 a 
slight conflict between the consumers 
that are located nearer the points of 
production and those at longer dis
tances, still I think, that, on the whole, 
it is a fair decision that the entire bur
den of transport is not loaded on to 
the consumer who happens to be 
situated at a long distance from the 
point of production. Whereas a public 
undertaking like the railways can 
undertake a scheme of that type of 
enforcing telescopic rates where 
longer haulages are involved, we can
not expect the private shipping 
companies to undertake this part- 
financing of their cost of transport 
when long haulages by sea are invol
ved. Therefore, in the ultimate ana
lysis the rate of transport by sea woxlcs 
*)ut to be higher than the rate which

is actually chargeable when coal is 
transported by rail.

It must be clearly understood that 
what the railways charge for these 
long haulages is not what the railways 
actually incur by way of cost. It is far 
from a commercial rate so far as 
railways are concerned. It will, there
fore, not be correct to say that ship
ping companies as such are being sub
sidised. We are extending the prin
ciple that those who have to be sup
plied coal in this emergency by sea- 
route should not pay a rate which is 
higher than what they would other
wise pay if the transport were by rail. 
This little additional cost which con
sumers all over the country should pay 
is from that angle justified.

While on this, I would like to 
clarify one other point. The Members 
who come from States which are a 
little farther from the centres of pro
duction have urged that there should 
be a unform coal price at all rail-heads 
whereas the Members who come from 
areas where coal is produced have 
voiced their objection to this scheme.
I can understand this conflict of in
terests; and conscious as we are of this 
conflict of interests, we cannot go 
whole hog in making the price of coal 
uniform at all rail-heads. But steps 
such as, for instance, telescopic rates 
when movement by rail is involved 
and the element of subsidy to reduce 
the cost which would otherwise work 
out if it is transported by sea, are 
steps in the same direction.

I am mentioning this, because some 
hon. Members who on the one hand 
strongly advocated the scheme of en
forcing uniform coal prices at all rail
heads have, in indirect manner, tried 
to criticise this element of subsidy to 
meet the additional cost of transport 
by sea. 1  feel that that criticism is 
not valid from those Members who 
have advocated a uniform price of 
coat at all rail-heads. It is true that we 
cannot accept that suggestion in its 
entirety. Still, when the rigour of



that is sought to be mitigated by In
troducing an element of concession by 
reducing the freight when long haul
ages by rail are involved, or when 
transport by sea has to be undertaken 
and the cost works out to be higher, 
then to bring it at a level with the 
-coit of transport by rail, are steps in 
the same direction. Therefore, any cri
ticism from those friends who are ad
vocates of a uniform price of coal at 
all rail-heads, does not appear to be 
valid. ^

While on this question of movement 
o f part of coal by sea, I would also 
like to touch upon another matter 
which has been mentioned by Shri 
Braj Raj Singh and also by Ch. Ran- 
bir Singh, that is transport of coal by 
road. This matter has been engaging 
the attention of the Government, of the 
Coal Board, of the industry and also 
of the various consumers. We must 
clearly understand that there are 
certain limits with regard to the 
capacity of our road system and trans
port system to carry coal by road. It 
is not my intention to go into details. 
The present state of roads, the avail
ability of trucks, the conditions of 
bridges, the over-crowding that al
ready exists on certain sections of the 
road are factors with which hon. 
Members would be quite familiar. In 
spite of all these difficulties, thore is 
at the moment a sizeable transport of 
coal by road. It must also be under
stood in this connection that move
ment of a commodity like coal over 
long distances is not feasible by road. 
The cost will work: out so high that 
it will become prohibitive, and any 
attempt to subsidise the movement by 
road over long distances will land us 
into difficulties which it will not be 
easy for he coal industry and the coal 
consumer to bear. At the moment I 
think as much as roughly about 1 ) 
to 2 million tons of coal is actually 
being moved by road; and the main 
centres of movement are the consu
mers in Bihar, Bengal and maybe, in 
certain parts of Orissa also. We have 
tried to help this movement as much
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as we can within the physical limita
tions which I mentioned a moment 
ago. There were certain restrictions 
before, mainly with a view to ensuring 
that realisations of excise are not 
evaded. But we are trying to simplify 
that procedure so that the colliery 
owners may purchase their coupons 
for excise and when they load a truck 
they could is^ue the coupon to that 
person and credit the same amount. 
Some such simpler thing is sought to 
be worked out, so that difficulties in 
the movement of coal by road may be 
minimised. With all these steps that 
might be taken, there will always be 
limitations with regard to the move
ment of coal by road, particularly over 
longer distances.

Another fruitful avenue which may 
be thought of is the movement by 
rivers. In most of the other countries 
a good part of coal and iron ore moves 
by ships, by even country craft and 
the like, and river transport is being 
utilised. It is not my intention to go 
into the details of our transport 
system. But unfortunately we have 
inherited a transport system which 
paid very little attention to the utilisa
tion of transport facilities which the 
rivers can provide. Surface transport 
has, by and large, been neglected. 
Now, we cannot do away with facts of 
geography. Our canal system, our 
bridges, etc. have been so designed that 
they have placed a physical limitation 
on transport of all these bulk commo
dities by our river system. Still, in the 
long range, this is a matter which re
quires consideration, and already some 
thought is being given to this aspect. 
But these are long-range problems.

We are faced with the immediate 
problem of short supply of coal at 
points which are situated at longer dis
tances from I he main centres of pro
duction. To supplement their require
ments it is necessary to take some 
quick decision, and it is for thia 
reason that we decided that the 
movement by sea should be stepped 
up. Hiis, as I have already indicated,
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will strengthen our coastal shipping, 
which is all to the good. It is likely 
to result in a reduction of the tariff 
rate of movement by sea which, again, 
is a step in the right direction. And, 
thirdly, by raising this excise duty 
the diffrential between the cost of 
transport of coal by sea and the cost 
of transport of coal by rail will be 
minimised to a fairly large extent and, 
therefore, the consumer at these 
distant points will not be hit. 
From whatever angle we may exa
mine it, this was the most practical 
approach and we have, therefore, 
undertaken this measure.
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The second count on which the 
additional subsidy is sought to be 
utilised is to'finance the central rope
way scheme. Hon. Members from 
various parties have generally wel
comed the stowing activities. That is 
aj i: should be. Both for safety in 
mines as well as for conservation 
purposes stowing is necessary. The 
question a., to whether it should be 
subsidised and continue to be sub
sidised according to the existing 
system, or whether the central 
ropeway scheme should be adopted 
is a point about which there appear
ed to be some confusion in the minds 
of certain hon. Members. At the 
moment there are ^towing subsidy 
schemes which have had the general 
approval of the House. Because of 
difficult mining conditions in certain 
areas it was found necessary, both 
from the angle of conservation as well 
as from the angle of safety, to 
encourage stowing. That meant addi
tional expenditure. In a controlled 
commodity, when additional expen- 
ture is involved, there should be wil
lingness to face that in a practical 
manner, and we should not be carried 
away by sentimental ideas. If it were 
not a case of mineral development, 
then we could apply approximations, 
but We have to realise that mining 
conditions in various mines are not the 
mine. There may be an open cast 
mine, there may be a deep mine, there

may be a gassy mine, or there rftay be 
a mine in which a large quantity of 
water may be gushing from under
ground strata, and so on. If we want 
to have some sort of a pattern of a 
controlled price, which appears to be 
the concensus of opinion in the House, 
then, either we take into considera
tion the difficult mining conditions and 
push up the prices of that coal also 
which is mined from easier areas, 
which may not be in the overall inte
rest or adopt other methods; if we do 
the former, then the coal price has to 
be fixed at a level which approxi
mates the difficult conditions in the 
various areas; then, certain cases 
would be left where the mining con
ditions are difficult, and these are 
there n°t on account of the creation 
of industry, either private or public, 
but on account of the freaks of nature; 
there can be more gas, or there can be 
more water, or the depth can be very 
much greater, or the seam may be very 
thin and so on. So, if we do not take 
into consideration these differentials, 
then, we should be prepared to face a 
situation where people will not be 
interested in producing coal from those 
areas where the cost of production 
comes out to be higher than the con
trolled price. So, other methods have 
to be adopted. I think the stowing 
subsidy is a step in the right direc
tion.

Stowing is necessary both for the 
human aspect of safety as also from 
the angle of mineral conservation. 
Instead of giv ng a higher price for 
that coal, it is better that this addi
tional expenditure is shared by others. 
That "\gain is an approximation to the 
idea of uniform prices. So, that should 
be a welcome thing to those quarters 
which are advocates of a unform price 
at all rail-heads.

If we recognise this as our basic 
approach, then it does not take long 
for us to come to the conclusion that 
a central ropeways scheme is more 
welcome than monetary help by way 
of subsidy. The great advantage is that 
sand will be conveyed over longer
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leads; therefore physically, it can be 
available; secondly, the administration 
of the subsidy may lead to some of the 
defects which were pointed out by 
some hon. Members, namely that peo
ple may make exaggerated claims, 
there may be malpractices and the like, 
but the possibility of such malpractices 
is very much reduced if there is a 
central ropeways scheme, 90 that we 
6upply the thing physically rather than 
give monetary assistance.

Sof if we recognise that stowing is a 
good thing, then stowing by means of 
a central ropeways scheme appears to 
be a much better proposition, as com
pared to administration of a monetary 
scheme. From whatever angle we may 
examine it, the scheme appears t:> be 
a reasonable one and it should be 
supported.

I think a fear was expressed by Shri 
T. B. Vittal Rao that most of the 
money would be consumed in this 
ropeways scheme or for stowing sub
sidy, and very little money would be 
left to subsidise the higher freight for 
haulage of coal by sea. That has been 
carefully looked into, and the quantum 
of excise duty will be so modulated 
that the quantum of subsidy on move
ment by sea will not be eaten into 
for the ropeways scheme. It is for that 
reason that an allocation of Rs. 3 crores 
has been indicated. But this point will 
be constantly kept in view, and it will 
be our earnest endeavour to ensure 
that both these things which are com
plementary to each other are not work
ed in any manner in which the one 
will h t the other or eat into the other.

I am grateful to the hon. Members 
belonging to all the parties, who have 
all welcomed the amendment relating 
to the protection of railway property.

I do not think that any other points 
remain. So, I commend my motion 
for the acceptance of the House.

Shri BrmJ BaJ Singh: May I seek a 
clarification? In regard to the move
ment of coal by road, could not s~me 
provision be made by which, up to a 
spec fled distance from the coal mining
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area, say, 200 miles or so, only move
ment by road would be permitted, and 
movement by rail would not be per
mitted? In this way, we could move 
more coal to these areas by road.

Sardar Swaran Singh: I am afraid 
that a general restriction of that type 
will not work. Let us be quite clear 
about one thing. Most of the big con
suming centres like the steel plant at 
Durgapur, the steel plant of Indian 
Iron at Bumpur, the steel plant of 
Tatas, the Rourkela plant—Bhilai, of 
course, is at a distance of more than 
200 mile®—would be within 200 miles 
of the coal mines, and they are so 
organised that they will not be able to 
handle the trucks at all; their tipplers 
and their bunkers are of such a type 
that movement by road is not possible. 
I can understand the suggestion for 
moving some quantities of coal by road 
for the general consumers like the 
industries and the like. I have already 
indicated that we encourage th?t, and 
the railways have put a minimum rate 
for movement by rail. That in itself 
is an indirect inhibition. We can 
examine this, but to apply a type of 
blanket restriction is not practical.

Shri Braj Raj Singh: The only point 
is that more coal should bo moved by 
road, so that there might not be any 
crisis in the future in regard to the 
movement of coal.

Sardar Swaran Singh: Generally, I 
have no quarrel with that proposition. 
That is a suggestion for action which
will receive our very careful consi
deration.

Shri Tyagi: May I seek one informa
tion? May I know whether this levy 
of Rs. 4 per ton is going to be levied 
immediately, and if not, to what ex
tent it is going to be levied now? The 
shortage of coal, etc. is m~re on 
account of the shortage of wagons. The 
hon. Min ster has not exprewd any 
views a* to whether the Railway Min
istry is doing something to add to the 
number erf wagons required. If they 
are not adding to the number of 
wagons, will that not lead to a general 
rise in the price of coal all over the 
country?
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Sardar Swaran Singh: As I have in- 
d;cated, there are two aspects of this 
additional subsidy. One is for the 
ropeways scheme. That is independent 
of movement by sea. But, still, there 
is a part in this additional levy which 
is intended to be utilised for meeting 
the differential between the co»st of 
transport by sea and the cost of trans
port by rail. The railways are doing 
their best to step up the manufacture 
of wagoais and are improving their 
transport capacity, but I think that for 
some time to come movement by sea 
will have to be undertaken, but I would 
l ;ke to repeat that the railways are 
trying to do their best. There are par
ticular bortitle-necks; most of this 
trouble has been created on account of 
limited capacity for movement above 
Mughalsarai. We have discussed that 
so often that I do not want to repeat it. 
The increase in the number of wagons 
will not solve that, unless other mea
sures like additional track, etc. are 
there; the railways have undertaken 
that also, and they hope that they will 
be able to step up very substantiafly 
the movement even above Mughalsarai. 
They hope that even in July, they will 
be able to have 200 more wagons a 
day.

Shri Braj Raj Singh: That is not a 
very substantial increase.

Sardar Swaran Singh: When the
total is 1,900 today, 200 is certainly a 
substantial increase as compared with 
1,900. After some time, they will be 
able to move even more

Shri Tyagi: Would the hon. Minister 
undertake to reduce the levy as soon 
as the ropeways are ready, and as seen 
as there are enough wagons, and con
veyance by ship is not required? Will 
that levy be given back to the con
sumers?

Sardar Swaran Singh: That is why 
the power that is sought to be taken is 
elastic, and that incidentally answers 
the objection which Shri Braj Raj 
Singh had. This is not a revenue- 
earning measure. 1 want to clarify

that point. This is a sort of equalisa
tion in one form or the other.

Shri Tyagl: Our experience is that 
once any levy is enforced, it is never 
withdrawn. After all this work is 
done, after quite a large number of 
wagons become available and shipping 
is not needed and after the ropeways 
are also ready, will the hon. Minister 
reduce it to the present level?

Sardar Swaran Singh: We will try 
to reduce it, and if we do not, we 
will ask for specific approval of the 
House that now it is a revenue mea
sure and not an equalisation measure.

Shri Braj Raj Singh: I prophesy
that they will not reduce it for ten 
years.

Dr. M. S. Aney (Nagpur): More
than 12 years ago, I was working on 
the Standing Finance Committee for 
Railways. I have read that in Euro
pean countries transport by water has 
been found cheaper than transport Ly 
rail. From that point of view, how 
is it that in India we are not thinking 
in terms of developing water-ways 
rather than thinking of subsidy and 
persisting in dependence on railways 
only? Is there no possibility of deve
loping water-ways in such a way as 
to make them a cheaper means of 
transport than the railways?

Sardar Swaran Singh: I have
every sympathy with that view. In 
fact, I said something to that effect in 
the course of my remarks. But his
tory and geography cannot be re
written so soon. As I said, we have 
inherited a transport system which 
was essentially based on railways. 
Historically, our railway system ori
ginated private companies. We 
were under foreign domination. I 
think the other means of transport 
were suppressed as compared to tho



railways. That is an unhappy me
mory, but there is no harm in stating 
it.

Dr. Melkote: A betterment levy is 
being imposed on land revenue for 
the provision of facilities of water. 
Here ropeways are being created. 
Sand is taken for stowing and the 
mine-owners reap all this benefit by 
raising coal, for which they do not 
spend any money. I do not understand 
why this amount of money should not 
be raised from the mine-owners them
selves. Will the Minister please reply 
to this?

Sardar Swaran Singh: Then you
will have to raise the price of coal be
cause it is a controlled commodity and 
the elements that go into the eosit 
structure are carefully examined.

Mr. Speaker: The question is.

‘That the Bill to amend the
Coal Mines (Conservation and
Safety) Act, 1952, be taken into
consideration” .

The motion was adopted.
Mr. Speaker: The question is:

“That clause 2 stand part of the 
Bill” .

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Amendment of Section b)

Shri T. B. Vittel Rao: I beg to
move:

Page 1, line 14, for “four” substi
tute “ two**.

By my amendment, I am seeking to 
reduce the amount of excise duty 
from Rs. 4 to Rs. 2 per ton. I do not 
think they require such a huge 
amount in the initial stages. When
ever they do require it, the Minister 
can come to this House and ask for 
an increase in the excise duty.

When 1 was speaking during the 
consideration stage, I said that the
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whole Act, as it stood, required revi
sion by means of a comprehensive 
Bill brought forward. Anyway, I 
feel that Rs. 2 per ton is sufficient to 
cover the expenditure this year. With 
the Coal Board, there are already 
This was at the tune of Rs. 2.76 crores. 
This was at the beginning of April 
1960. I do not know how much it is 
now. But it is not going to be less.

With regard to the other aspect of 
the subsidy, I want that out of these 
Rs. 2, Re. 1 should be definitely kept 
apart for subsidising movement of 
coal to the remote regions. When I 
asked a question regarding the op
erating ratio on the Southern Railway 
and wanted to know why it was high, 
the Minister replied that they paid 
Rs. 65 per ton on coal as against the 
average of Rs. 40 per ton. The trans
port of coal by the rail-cum-sea route 
is a factor in the increased cost. The1 
factories in the south or the West coast 
have to pay an addition of Rs. 26 per 
ton by way of freight. Then again 
there is tfifs cess which will be added 
and which they will have to pay. 
Therefore, the amount of subsidy that 
is going to be given should be clearly 
mentioned.

As I said, we have got Rs. 2:70 
crore.i at the disposal of the Coal 
Board, pJu.s Re. 1 per ton excise which 
is already there which should be 
utilised for stowing purposes. The 
other Re. 1 out of the excise of Rs. 2' 
which I have proposed ahould be set 
apart for subsidisng coal transported* 
to the south and the western coast. 
Oherwise, the cost will be enormous. 
These are the figures which have been 
given by the Minister.

Therefore, I would strongly urge 
upon the Minister to see that this ex
cise duty is reduced. If he wants more 
money, let him come forward with a 
comprehensive Bill so that we can 
exercise proper check and counter
check wherever we give subsidy to 
the mine-owners.

There is another point I am told 
that a new discovery has been made
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[Shri T. B. Vittal Rao] 
in Poland regarding the transport of 
•coal. They pulverise it, mix it with 
water and send it through pipelines. 
This is a new process. I am told the 
economics of it have been worked out 
and these go to prove that. haulage 
through pipeline is less than by rail
way or by sea. That is their experien- 
ence. Only recently I read about it 
in some magazine. Let the Coal Board 
also try to find out what this pro
cess is. There are so many delega
tions being sent abroad. They may go 
into this question also.

My suggestion regarding subsidy 
should be taken into serious consi
deration because the Minister has 
ruled out once and for all the sugges
tion that there should be uniform 
coal prices

Mr. Speaker: The amendment
moved is before the House.
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| eft r̂ft t r  w j  ^
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Sardar Swaran Singh: There is a
distinction between the quantum of 
levy that is sought to be imposed and 
the celling that is sought to be raised. 
I have already indicated that the in
tention is not to untili.^e this measure 
for raising revenue. The specific pur
poses have also been indicated b y  me; 
and I would like to repeat them. 
They are:—

( 1 ) to try to subsidise the move
ment by sea; and

(2) an effort to finance the rope
way scheme.

I do not want to elaborate these 
points. Therefore, there should be no 
apprehension in the mind of the hon. 
Member that Government will utilise 
this for raising revenue.

I have every sympathy with the 
view that was put forward both by 
Shri Braj Raj Singh and by Shri 
Vittal Rao that there should be some 
quantum of subsidy. It is precisely 
for that purpose we do this. But it 
may not be wise to earmark any spe
cific part of it to subsidise the move 
by sea. _
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As regards the general question that 
he has raised that there should be a 
quantum of subsidy when haulages 
over longer distances are involved, I 
would like to re-state what 1 
mentioned a moment ago that already 
we are attempting to subsidise the 
movement of coal over longer dis
tances. That is there in the freight 
structure of the Rail movement of 
coal itself. We do not want to hit any 
person who happens to be using coal 
which is moved by sea. So, it is a 
very simple measure. Whereas in the 
case of Railways, being the public ex
chequer, wc* could bear that burden 
and the Railways could be asked to 
give that concealed subsidy, we can
not do that in the case of the shipping 
companies. Therefore, this is the 
specific purpose for which this ad
ditional excise will be raised.

As regards the genera] question 
which Shri Vittal Rao raised namely 
that there should be a general amend 
ment of the Act and that we should 
have a second look at the Act, I can 
assure him that this matter is engag
ing our attention. There are two 
ways. One is to wait for a general 
overhaul and keep this as part of 
that. But this was a specific measure 
and I wanted the sanction of the 
House—and the reactions of the 
House—with regard to this specific 
measure. This does not mean that by 
voting this you will be depriving 
yourselves of the opportunity of hav
ing a look at the legislative mea>ur'> 
as a whole. We are examining the 
provisions and it may be necessary to 
undertake comprehensive legislation. 
But, this being a specific purpo e and 
a sort of a taxation, it was necessary 
for me to come before the House and 
to ask for this relaxation.

There is no risk in giving this ceil
ing. But, with this assurance that the 
actual quantum will be changed from 
time to time in such a manner that it 
is utilised for this specific purpose- - 
unless I come to the House and say 
that it is for another purpose—with 
this assurance, I hope the House 
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House would agree to the ceiling as 
provided in this measure.

Shri Tyagi: Will the hon. Minister 
see to it that there is no speculative 
rise in the general price of coal to con
sumers on account of this?

Sardar Swaran Singh: Actually, it 
is the other way round because the 
movement of coal will increase; and 
at the points where there is shortage, 
on account of this element of subsidy, 
the price will remain low.

Shri Tyagi: The experience of the 
country has been that whenever there 
has been a tax levy, whether logical
ly the prices are to be raised or not, 
the psychology is to start raising the 
prices saying that because of the levy 
the prices have gone up. That is 
what the speculators do. You fust 
have some power to control specula
tive rise in prices.

Sardar Swaran Singh: Luckily, this 
being a controlled commodity, that 
type of speculation is not likely to be 
there. Secondly, it ii a commodity 
which has to be moved before it is 
utilised. So, these are the two power
ful instruments of control, and 1 
do not anticipate any speculative ten
dencies in this.

Mr. Speaker: Now, I will put the 
amendment to the House.

The Question i3:
Page 1, line 14,—

for "four” substitute “ two". ( 1 ).
The motion was negatived.

Mr. 8peaker: Now, I will put all
the clauses together, clauses 3, 4, 5 and 
1 .

The question is:
“That Clause 3 to 5, Clause 1,

the Enacting Formula and the
Long Title stand part of the Bill/1 

The motion wa$ adopted.
Clauses 3 to 5, Clause 1, the Enactino 
Formula and the l^ong TiVe were 

added to the Bill.
Sardar Swaran Singh: Sir, 1 beg

to move:
“That the Bill be passed."



Mr. Speaker: Motion moved:
“That the Bill be passed.”

Shri T. B. Vittal Rao: What I want 
to impress upon the Minister is this. 
The Coal Board is constituting so 
many committees like the Technical 
Committee, the Advisory Committee, 
Uxe Stowing Committee and various 
other Committees. In these commit
tees, generally, the representatives of 
the workers are not at all included. 
We are coming to a stage where there 
should be full participation of labour 
in management at all stages. So, I 
would request the Minister to see that 
the representatives of labour are in
cluded in these committees which are 
constituted, because those who are 
actively connected with production 
will be able to give some advice which 
will be useful. If they want technical 
men, the workers’ representatives will 
send technical men.
13.47 hrs.
[Shri Jaganatiia Rao in the Chair ]

Our thinking has changed so much 
that what waj not thought of a few 
years ago is going to be done now. 
A few years ago we were urging 
about Worker Inspectors as in the 
United Kingdom. Everybody used to 
think that these workers’ representa
tive; were not technically qualified 
and so how could there be Worker 
Inspectors. Government is now sug
gesting that there will be Worker 
Inspectors and the Mines Act is going 
to be amended. For the success of 
the Stowing and various other com
mittees of the Coal Board, there 
should be full association of labour.

Now, we have armed the Minister 
with a piece of legislation which is 
going to give him a fund of Rs. 20 
crores or a little more because our 
production is going up. We have set 
for ourselves a target of 97 million 
tons during the Third Plan. Many 
of us still feel that that target is not 
sufficient Whatever it is, the Plan
ners and the Government have put 
it down at 97 million tons. I want 
that *teps should be taken to achieve
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this target in physical production, 
not as the Minister says in this 
House, ‘We have achieved the rated 
capacity/ That is not the way we 
should talk of achieving our targets. 
For example, in the NCDC whenever 
we ask for the achievement of physi
cal targets, we are told that we have 
achieved the rate of production. Let 
the hon. Miniver see that the 97
million tons which has been set as 
the target for the Third Plan is really 
achieved. Not only that, he should 
also see that this target i:> surpassed.

With these words I support the Bill.

vftro.rarfatr: A eft ih t o n r
T̂jpTT *nfr ^ i ^  eft

fa? arc 37  eft ?
f a  *t t ? w  f a  s r f w  

fa? *tt, tit t

far % 0̂0 Jffa ^
% t o  £ t *:

*rrw nf site 
fa? ^  vi

^TcTRTRf farqr STRFTT s fk
*PK Kpp  STTT H  in wm ZH 

sTftTT ^Id I ^ TOT
vo-i(o *nr fanri
3TTW I

Sardar Swaran Singh: The sug
gestion that the viewpoint of the 
workers Jhould be ascertained is a
welcome one. It is not quite clear to
me as to how we should do that. But 
that is a good suggestion and it will be 
my endeavour to devise some method 
under whi '̂h it may be po sible to 
derive benefit from the experience of 
the workers. I have every hope that 
the leaders connected with the various 
unions would co-operate with us. The 
object is non-controversial: what is the 
best way of .stepping up production? 
ttiat type of spirit would be brought 
about in the discharge of this heavy

MAY 3, 1M1
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responsibility. There are a large 
number of committees of various 
types and I am not quite clear a* to 
whether any fruitful purpose would 
be served by associating the workers’ 
representatives in all of them. I agree 
in principle that there should be some 
method of ascertaining the viewpoint 
of the worker. Some method can 
be easily thought of by inviting them 
or by having discussions so that their 
viewpoint may be known. The en
deavour is a common one.

There was this question about the 
realisation of the targets. We are at 
the commencement of the Third Plan. 
With all the shortfalls, we should have 
a little greater confidence. It is true 
that physically we have not been able 
to produce throughout the twelve 
months a rate of production which 
would give abcut 60 million tons. But 
there is the fact that during the last 
quarter, every month, we have been 
producing a quantity of coal which, 
if multiplied by 12 , would give you 
that rate which is much more than 
the capacity. That i.; to say, the phy
sical production of coal was that much 
in.the last three months. Therefore, 
we should have greater confidence 
that we can go up to that level of 
production. It is no doubt correct that 
our tasks in the Third Plan are much 
larger if we are to go up to 97 mil
lion tons. That means that in a 
period of ten years, we are planning 
to step it up three times. When we 
imagine the level of production at the 
commencement of the Second Plan 
and when we take into account that 
the level at that time was achieved 
after a period which extended to over 
a century, we will know the 
magnitude of the task. We are 
now attempting, in ten years, to 
step up the production by three times 
of what it was at the commencement 
of the Second Plan. It is a very huge 
task. But I think the steps that we 
nave taken, organisational, training 
and the like, should create confidence 
in this House that given the requisite
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support the NCDC as also the private 
industry are well set to achieve this 
target which we hope to finalise, so far 
as the Third Plan is concerned.

There was reference to the move
ment of coal by road. I have already 
said that we will try to see that as 
much coal as can possibly be moved by 
road is moved by road. With regard 
to the other points, I may say this. 
Certainly whenever there is an increase 
in the excise duty, the notification will 
be placed on the Table of the House 
and the hon. Members who want to 
raise a discussion would be most wel
come.

Shri Braj Raj Singh: Within a year 
you will not raise it beyond 
Rs. 1.50 nP.

Sardar Swaran Singh: 1 can say
thiit. During the m xt year our inten
tion is that; it niay actually turn out 
to be less than that sum of Rs. 1.60. 
Tli's i ' the maximum that is contem
plated for the next year.

Mr. Chahmaii: The question is.
“That the Bill be passed/*

The motion was adopted.

13.55 hrs.
DELHI SHOPS AND ESTABLISH

MENTS (AMENDMENT) BILL
Mr. Chairman: We will take up the

next item.
Shrl Braj Raj Singh (Firozabad): 

How much time?
Mr. Chairman: Three hours.
The Deputy Minister of Laboir 

(Shri Abid All): It may not take
more than thirty minutes.

Shrl T. B. Vittal Rao (Khammam): 
But Shri Banerjee is there.

F!irl Abid All: He is welcome to
speak.

Sir, I beg to move:
“That the Bil! further to amend 

the Delhi Shops and Establish
ments Act, 1954, as passed by

VAISAKHA 13, 1883 (SAKA)
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Rajya Sabha, be taken into consi
deration.”

The purpose of the Bill has been 
fully explained in the Statement of 
Objects and Reasons. Since the pre
sent law fixes the opening and closing 
hours of shops and establishments in 
Delhi rather rigidly, it has been caus
ing inconvenience and representations 
have been received for making a 
change in the existing position. It is 
being provided in the Bill that the 
opening and closing hours of shops and 
commercial establishments will be 
fixed by Government after holding a 
proper enquiry. This new provision 
will make it possible to have different 
hours for different types of establish
ments or different areas or for diffe
rent times of the year, if necessary. 
This will introduce an element of flexi
bility to suit local conditions and make 
it unnecessary to bring up amending 
legislation every time there is need 
for changing these hours. Opportunity 
has also been taken to make certain 
amendments of a clarificatory or con
sequential nature. I hope that the hon. 
Members will appreciate the advan
tages of the proposals contained in the 
Bill and approve of them.

Mr. Chairman: Motion moved:

“That the Bill further to amend 
the Delhi Shops and Establish
ments Act, 1954, as passed by 
Rajya Sabha, be taken into consi
deration.”
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fr^r f t  5 - w w d  tt*t ?
TTT # ^5T f t  f r
«; 1 $  % TTC T t f  tffiTT ft fa
5*#r ? itft ?rt *mr Jf 5̂  «mrT f r  '

f a r r ^  t V r m n r f t  «p^  ? <mwwr
ir5 ?ft eft t o t  fr fT s t t it  wn̂ ft 
% TihrrfTrf % r m  t  sft fa*nr
tt  ¥ *fir ^  jffcrss ^  I  fr
? ^  ?T {  ^  ?  STK tft
3ft TJT^TTft TT*T T T  fft YHTt 
«ft5TT TTT>T fiT%, qjrr fr^r I
*r? !T=i: # = t  f n ~ . p  | *.r> -.-?. v*: %
7JTTCT Ttf^P> ^TT^T T 7" *TSt T&l
*rprr fr ?fr rrr ^ r  Tt ttt;-7tt j?
f r  m  | t t ;t ? t t  % faw s iiw  w  w k -

pFT ?T ijt fT  *TM T t  ^  £
V -i  ?TT TT*r T STC

g rft  % % w ffT  ^ t  ?r^?r Jr jtt^t *t 

"iTPT TT*IT I ?HT faq 4% q^fT^T 
f r  <U«MT 5TTT P=m tfTT % 3TT tft
+*hi<Y ’wf '̂t' tt*t t t  ” 'P, virn'T q*n 
fr<TT STT’T I 

14.00 hours.
3Tj[T TT  >JV % irfVr T»TTTrt ^th  

TT?r pff Tffr » w  t  v? i T f  *£jtt fr^n 
3TT *TTTT fr I £ «rr% t?N t t  

X «TT *  b it#  <t in *T W t fr 
xfr* p rrr  r ^ rft ? fan
it *TTrTT fr Ufa TT?T T  e r t f f T T m  

T T  »PPTT fr *rtr ^  & TPT T  «Rf 
T t  *t*TT TT%  JTPTCTT TT T m  >ft ^
tpttt *ftr *rr«? t *?*w  Tt f̂t Ttf
%rq,f^n ft»fr i Jrr «p im  *r v r  
^frft f t  a t t  t*t ^ p t  fcrr nm | i 
«jw «j* ft^fr* R TiT  t t  T«r % n*t w  

«n?r t t  tTjprr̂ r ju t  f r  xt *rnr »?w 
t* U iA  fitpft if f  <rtr Hi^Tf t J ’iiO  

5qiTT a i  >1% fft % 
ttstjt ir p ,  »w rf ^  ^f, *raiw »f ff 
«n ffrtt an^t t t  ‘f, ftw
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fB! ^TT ^ T f^  I ITT Jfjflt*’ ? ^  
iTtqvrnfhr ^ If^ iici^  ^

fTTT % ITPTT ^ g»nft rn ; r r ^  H  
cfW ^ wtr ^ n t 3*^t% JI? T^T ^ fT ITS 

«rr ^  ^ in fnnn
?V ^  fr fT fi’ftfqT  JTTf?» Jrqr w  

t t  fam am* «rtr ^  **- 
w unft TT t̂ % t p t  % fsnrffTff
TT ?  gf?T HTJT JT̂ Tt -jft Tt JJT >ft
^ t t  fr f v  g r1 «jt ^ri ^ in  i,]if 
fr. ^r^ft fm<T w t  ^ 1 n rnr ^  *ttwt
fr f r  rR^T Tt s^rr^ fpi -̂
T»t ^t ST̂ TrT fr %ftr .̂-Tr^TTt »n?T
17T ;rjft fr I 4 TTT’im  ^ f t ’ 5Tt ^.2 ^TI«T-
<IT fr i<l jft X lf fr
^  TT, «n ;ft f^Tr.?1<‘ ^1 »rr -l M ’ ,
WT*t ffTH *l^ l̂ Tt Tl*r S( r>«i?  ̂»
?P5 ?r P irv t R ?# . *• - v. dt 

jprt ?r f̂r if wrarc frt fw r fr, far fr 
• F f P T  f f t  T r f w r a r  * > t  f r  * r t T  B * r * f  i '  * t * t -  
JTR >fr fr, 3n% qt t ; ^r-r >-fi

•3TT *r? T f ^  r,-̂  •; fs( ;..?/■ 1 ,*u -f 
*T T'l^' Tin' -*fr ^ 1  'ipff f , fv i iCitrf
if $ »ft **r f*t1h ii  - f t  fr ft* z r  ft 
?r?m -rr v-s ? &  *  t f  k «^ fr  
f< s *n «* *r fr f v  rA i r r e  i r p s n v f e  
Wt r̂-’.T, i*i qr vt fw ?  fWT 

1 <n5r kvft ^  $%rn *f «n<r w  
3 n ^ , w ittt  nn»y*r h #  finrr ft: i  aiyT
TT TUT fr, 5TT 11131 =rhff |, 
* z  w  Tfcfr i f tmsf l f f  I 3 W  t i t  
^ fTT Tf*tf*)l^i< fT» T  Tl»f anw, 
^•■^tT T f, r r m  ?w r «n i » f  x t r  

WTT Zptrf m i  iff Wt I flfw  
^ f  fr, *  wfrrri %rtr ^sftir fx i  if * *  
WR............

Shri A bid All: 1 may clarify tba
podtion, if the hon. Member would 
UJce me to do it The working houra 
*i» fixed. There if an Act ejciitini la 
Delhi.
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Shri S. M. Banerjee: It is not uni
form.

Shri Abid Ali: We are not extend- 
tending the working hours. Within 
the working hours fixed in the Act, 
there is elasticity for different areas 
and different seasons.

Shri S. M. Banerjee: I am coming 
to that. Actually, I have got these 
appeals which I received from the 
New Delhi Trade Employees’ Associa
tion, and also from another association 
to which I shall refer later. This ap
peal speaks of non-observance of re
gular working hours, as are already 
prescribed under the Delhi Shops and 
Establishments Act, 1954.

Shri Abid Ali: We will have to 
see that these hours are observed.

Shri S. M. Banerjee: My submis
sion is this. In the present Act which 
wai passed in 1954 certain hours were 
fixed, but the complaint of the em
ployees is that these hours are not 
observed. My contention is only 
this: it is not a question of non-ob
servance alone. Before bringing in 
this legislation the Government should 
have thought of bringing in a 
a comprehensive legislation governing 
the service conditions of those who 
are working in Delhi and New Delhi 
shops and establishments whose 1otal 
number is more than seven lakhs. 
That would have been an ideal, model 
Bill for the other State Governments 
to follow and observe. There is no 
question of these things being applied 
to those working in the Union territory 
of Delhi only. Of course, Delhi has 
the fortunate position of being under 
the Central Government and having 
this Parliament here who are all res
ponsible for the welfare of the people 
of Delhi. Or, I do not know whether 
the Delhi people are really fortu
nate in this respect; they may feel 
that they are unfortunate in not hav
ing any legislation of their own. It 
may also be that way. But my only 
point is this. A comprehensive legis
lation should have been brought in, 
wherein the terms of employment of 
these employees, the question of leave 
and holiday, the question of retirement

benefits and other things could have 
been considered and provided for. This 
particular legislation gives a free hand 
to the Commissioner of Delhi to make 
necessary enquiries and fix the work
ing hours, within the 1954 Act and 
within the prescribed working hours.

Now, what will happen? The shop
keepers in Delhi are influential; there 
are big shopkeepers who are very in
fluential. If they are able to influence 
the Commissioner, what will be the 
position of the employees vis-a-vis the 
shop-keepers? Supposing I am work
ing in a big shop in Connaught Place. 
Of course, it is very easy for those like 
me, or say, the Members of Parliament, 
to enter a big shop in Connaught Place 
because we arc generally clothed nice- 
lly. I think twice whether a shop
keeper would attend to me or not 
before I leave for a shop. There are 
shops in Delhi which follow such prac
tices. On the other hand, take a poor 
employee getting Rs. 50 or Rs. 60 a 
month. When he goes to the Commis
sioner and complains, first, he has to 
sit outside and wait for the Commis
sioner. Sometimes, when they make 
a request to the Commissioner to grant 
an interview, the Commissioner says: 
“Please see me afterwards” and so on. 
But the big shopkeeper comes in a 
nice car, and he sits in a cosy room 
and the Commissioner talks to him. 
So, what is the protection offered to 
the employee? I want a clarification 
from the hon. Minister as to what will 
be the method of enquiry of the Com
missioner, and how both the parties 
will be heard. As it is, I am sorry to 
say that this enquiry will have no 
meaning, and it will be no more than—
I am sorry to use the expression— 
whitewashing.

There was another resolution which 
was passed by the Delhi Pradesh 
Traders Committee. They have also 
issued an appeal to various Members 
at Parliament including the hon. 
Deputy Minister. It is dated 20th 
February, 1961 and they passed a reso
lution on 21st March, 1959. It reads 
as follows:

“We the representatives of the 
various Trade Associations of
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Delhi are of the opinion that the 
time has come when a change in 
the opening and closing hours in 
respect of shops and establish
ments be made. At present the 
opening and closing hours in sum
mer are from 7 a .m . to 10 p .m . and 
in winter 8 a .m . to 9 p .m . That is, 
the shopkeepers are to work for 
15 hours a day in summer and 
13 hours in winter. In addition to 
this they are to spend about 2 
hours in coming and going. These 
long hours are too taxing and de
trimental not only to the health 
of businessmen but to the health 
and happiness of their family 
members as well. I^akhs of these 
people are left with practically no 
time for rest nor any time for par
ticipating in city’s social life.

To give relief to traders and the 
shop assistants the opening and 
closing hours should be reduced to
1 1  hours in sumber and 10 hours in 
winter and be fixed as 9 a .m . to 
8 p .m . in summer and 10 a .m . to 
8 p .m . in winter. A change in the 
Delhi Shops and Establishments 
Act, Section 15, be made accord
ingly.”

This is from the Delhi Pradesh Trad
ers Committee. They also say further 
as follows:

‘The Committee also met all the 
five Members of Lok Sabha from 
Delhi, convinced them of the rea
sonableness of the demand of the 
traders and they signed our me
morandum in support of the 
demand.**

I am really surprised to see that all 
these five Members who signed this 
memorandum are missing from this 
Bouse today, when this Bill is being 
discussed.

Shri Abid All: They have met us 
and discussed with us, very much in 
detail, all that the traders have repre
sented.

Shri S. M. Banerjee: I am not hold
ing any brief for anybody. But they 
are all answerable to the electorate. 
They are not here now; I tell you it 
is bad. It may or may not gb io  the 
press. They have signed the memo
randum of the trader*; who wanted 
certain hours to be fixed. Today, they 
are not here to support their own me
morandum.

My submission is that the question 
of dearness allowance, the question 
of provident fund, the question of old 
age pensions, etc., have to be consider
ed.

There is also another problem facing 
the shop assistants and that is regard
ing the lunch hour. Supposing, I am 
residing in Chandni Chowk or Kamia 
Nagar. Kamla Nagar is actually seven 
miles from any New Delhi shop in 
Jan path. I come to the shop at
7 o’clock and open it. Then, if the 
Commissioner so desires that the shop 
should be closed for four hours 
during summer, I close the shop at
12 o’c ’oc):. nnd then I W’ll again open 
it at 4 o’clock. Within this period 
of four hours, where should I go and 
take rest? I cannot obviously go back 
to Kamla Nagar which means travel
ling again for seven miles, and it is 
not possible to do so for two reasons. 
One is, I have no money to travel 
daily like this; secondly, it is impos
sible for anyone during the months 
of May and June in Delhi to travel 
like this in a bus which has no regular 
service during these hours as such— 
to go to Kamla Nagar at noon and 
again come back before 4 o’clock. So,
I suggest that the lunch hour should 
be one hour and the period of working 
hours should be so spread that I am 
actually not allowed to work for more 
than 10 hours a day. The ideal should 
be eight hours. I know that it is not 
possible for them to do it immediately 
because there is no capacity to do so. 
So, the working hours should be Axed 
at ten hours and the lunch hour should 
not be more than one hour in any 
case. If the shopkeepers can provide 
shelter for the employees, food for 
them and other amenities* it may bt
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possible for them to fix a greater num
ber of working hours. But it is im
possible for the employees to travel 
as they do now.

Certain people who come from 
Gaziabad to work in Delhi shops met 
me and they told me a sad story about 
their daily journey. They say, “Dur
ing winter months, we have to open 
the shops at 7.30 or 7 and we start 
working immediately. We take our 
meals at 5 o’clock in the morning; we 
start from Gaziabad, take the first 
train and come here. When we return 
to Gaziabad or Gurgaon, it is actually 
dark. The history of the daily passen
gers is well-known. In Calcutta, there 
is a story prevalent. Somebody asked 
a daily passenger, “What about your 
son? He must have grown up” . He 
said, “Yes; he has grown this much” 
and spread his hands. He sees his son 
in a sleeping condition at 5 in the 
morning and when he goes home at 8 
in the night, his son is asleep. So, he 
can measure his son like this only in 
the sleeping condition. This is the 
story of the daily passengers. (Inter- 
ruption). I was also employed in a 
factory and I know what the duty 
hours mean to an employee.

This particular Bill should be con
sidered in a more humanitarian and 
compassionate way. Giving all powers 
to the Commissioner without deciding 
anything is not proper. The employees 
themselves have said that there is 
non-observance of -the 1954 Act. So, 
this will not help the employees, and 
will not have the desired effect.

Another very significant question 
was raised by the citizen of Delhi or 
Kanpur, viz., why should Sunday be 
closed? Sunday is the only day when 
these people who are working in vari
ous offices can go to the market and 
purchase things. This question was 
discussed at length and they said. “If 
we do not close on Sunday, we cannot 
have social contacts. We cannot have 
holiday on Monday, when everybody 
goes to work” . While deciding this 
matter, we should see that the city is

divided. There is division in Kanpur 
and there is division in Delhi also. For 
instance, Karol Gagh shops close on 
one day and Jan path shops close on 
another day. This is also a matter 
which should be considered to suit the 
convenience of the public.

The representatives of the employ
ees* association, specially the New 
Delhi Trade Employees' Association, 
have given a charter, which should 
also be considered. I am sure the 
Deputy Minister will assure this House 
that a comprehensive legislation em
bodying all their demands and dis
cussing their service conditions fully 
will be brought before this House. I, 
therefore, request him to throw some 
more light on this matter and not to 
depend too much on the Commissioner, 
who has very Little time to enquire 
into these matters. He will just depute 
some of the inspectors or honorary 
magistrates. So, the lot of the employ
ees should not be sealed in the hands 
of the Commissioner.

With these words, I support the 
substance of this Bill and the principle 
of this Bill. But I am surprised that 
after such long discussions, after so 
much of thought and discussion with 
everyone, only this piece of legisla
tion has come. I am really sorry for 
this and I would request the hon. Min
ister to bring forward another compre
hensive legislation which will satisfy 
all the employees.

Shri Tyagi (Dehra Dun): I lend 
my full support to the Bill. I do 
agree with my hon. friend who thinks 
that this Bill will not go sufficiently 
long. I hope it will go a long way 
and many of his points will be met *1 
heard him with rapt attention. I res
pect him for his views and his since
rity. He always expresses ^hat he 
feels and he has been ve:y consistent 
in his views. I think whatever he 
desires is amply met in this Bill and 
there is nothing that cannot be done 
under the measure which is proposed.

I have to make some comment* 
about the over-all position of labour*




